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DATE 	
QFDf OF TH 1JBUNAL 

26..9.01 Present : The Hon'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

Heard Mr B.K.Sharma,learned Sr.counsel 

for the applicant and Mr A..Deb Roy, learned 

Sr.C.G.SC for the responderits. 

Application is admitted. Issue usual 
notices. 

L*iston 31.10.2000 for written statement 
and further orders. 

Vice-Chairman 
pg 

Heard Mr S.Sarma,].earned counsel for 

the applicant. Four weeks time is allowed 

to enable the respondents to f1e written 

statement on the prayer of Mr A.Deb Roy, 

learned Sr.C.G.S.C. 

List on 28.11.2000 for written.state-
rnent and further orders. 

Vice-Chairman 
pg 

Three weeks time is granted to file 
weitten statement on the prayer of Mr A. 

Deb Roy,learned Sr.C.G.SC. 

List on 13.12.00 for order. 

Vice-chairman 
pg 
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O.A. 292/2000 

13.12.2000 Present Hon'ble Mr. Justice D.N.Chohury ;  
Vice-Chairman. 

Hon'ble Mr. M.P.Singh, Member (A). 

•1 

Four weeks further time is allowed 

to file written statement on the prayer of &. 

A. Deb Roy, learned Sr. C.G.S.C. 

List on 19.1.2001 for written 

statement and further orders. 

I 
I 

Vbjrman 

List on 16.2.01 to enable the res-

pondents to file written statement 
. 

Member 	 Vicjrm?( 

EM 
&bt tif, 

16.2.01 

4. ZI-I -I '~\ - 

-$ 

ri 

aj  

c- 

• 	List on 27,2 • 01. to enable 

respondents to file written statement. 

* 	 11 
Member 	 Vice-Chairman 

LITL 

27.2.01 	 Four weeks time al).owed to file 
written statement on the prayer of 

Mr A.Deb Roy,learned Sr.c.o.s.c. 
List on 27.3.01 for further order. 

Member 	 Vice_C)ajrman 
pg 	 I 

27.3.01 written statement has been filed. 

The applicant may file rejoinder 

within two 

List on 

weeks from today. 

1.5 .2001 for order. 

--- 	 v_ 	 Memf' 
	

Vice_Chairman 

pg 
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1.541 	. Written stat enent has been filed. 
The applicant may file rejoinder within 
two weeks from today. 

List on 17.5.2001 for orders. 

bb 	
Member 	 ViceChairan 

17.5.01 	It has been stated that writt6n 

statement has already been tiled. The 

applicant may tue rejoinder, it any, 
within two weeks from today. 

List on 7.6.2001 for orders. 

Member 	 1ice'.Chajrwan 

bb 

7.6.01 	Written statement ha already b3en filed. 

The ease may be listed for hearing The reepor 

dent may filerejoinder, if any, within Wta two 

weeks from today. 

List on 4-7'2001 for hearing. 

LL 
Member 	 VieeChairman 

mb 

4.7.01 	 List Ofter Mur weeks to ehable the parties 
to obtain necessary instruction in the matter, 

List on 10-8.2001 for hearing. 

C L 
Member 	 Vice-Chairman 

be. 

10.0.01 	. Judgment delivered in open 

Court. Kept in separate sheets. Appli-

cation is allowed. No costs. 

Member 	. 	 Vice-Chaizman 
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CENTJ DMINISTRATDJE TRIBUN t5  GWAJ4JTI BENCH 

Iliginal Applicati On No. 292 Of 2000 
A . 

0.8.01 Late o Decsion.. 1.. 0 .... 

$jbj Hironnoy Ohosh 

Mr.B.•K.Starma, Mr.S.5arma 

- 	
Jdvocate fox the 

-Versus... 

Union of India & Ors, 

Mr..Dth kay, Sr.C.G.S.C. 

- 	 Adrçt for the 
R€sponden. ) 

STICE L. N.CHOUDHURY VIC...CHAI THE HON' ELE MR.JU  

THE 	 14 .5HARMA,AL)MINISTRAiTIV ME.MBR H<J'BL. '  

16 
thether Reporters of locai 

	

iudgmen ? 	 PaPers may be a1J,0 	to see the 

2 To Le i ,eferred to the Repor 	or not ? 

3. Whether their Lordship5 wish to see t 
4e 	eth

e fair cCpy of the Jdment ? the Jdgme jS t 
be circulated to the other benches 	? 

Judgment delivered by Non' bi e 
: vIGL.CHAIRMN 
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CZRAL ADMINISTRATIVS TRIBUNAL 
OUWiUiA1X BeNH 

Original Application No.292 of 2000 

Date of Order: This the 10th Day of August 2001 

HON 4 BLE MR9JUSTICF6 D.N.C1IOUDfrWRY,VICL.CHAIRKAN 
H0N'BI MR.K.K. SHAaMA,ADMINISTRATIVE MEMBER 

Sri Mirarimoy Ohosh, Chief Telephone of 
Supervisor (P) Grade XV in BC  Scheme since 
reverted to the post of Senior Telephone Supervisor(P) Office 
of the SD(E..10B) (MDF & PP) • Daccaipatty, 
Silchar. 	 ••• 	••• Applicant. 

By Advocate Mr.B.K.Sharma, Mr.3.Sarma 

qwvsuw 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Communication, Sanshar Bhawan, New Deihiel. 

The Chief General Manager 1  Telecommunication, 
Assam Cj(j,  Ulubarj. Guwahati-7. 

The General Manager, Telecom, 
Silchar SS,  Silchar 

Divisional ngineer(P&A) Office of the 
General Manager, Telecom, 
Silchar. 

By Advocate Mr.A.Deb Roy, Sr.C.G.S.C. 

Ck1OUDNURYJ(VC): 

By order dated 26,7.98 the applicant was promo'• 

ted to the officiate as Chief Telephone Supervisor Grade-'IV. 

under 3CR  scheme in the scale of Rs. 6500/-'200"10,500/-'p.rti. 

By the impugned order dated 21.6.2000 the aforementioned 

order of promotion given effect to *at. ua xwdw Antmd 

was cancelled and was reverted to his substantive 

post of Senior Telephone Supervisor with effect from 

21.06.2000. ence 'this application. 

- 

H 	contd/'-2. 



Wehave heard Mr.B.K.Sharma, Sr.counsel and assisted 

by Mr.S.Sarma learned counsel for the applicant and also 

Mr.ADeb Roy, Sr.C.G.S.C, for the respondents at some 

length. 

The respondents hatlesubmitted the written statement. 

In the written statement the respondents have submitted 

that on review of the cases on receipt of the complaints 
revealed that the applicant had superseded his basic grade 

Senior officials in BCR at the time of DPC• Admittedly, 

the impugned order of reversion was passed In violation 

of principle of natural justice. The applicant was 

promoted under the ECR scheme but the impugned order has 

been issued stating that the promotion of the applicant was found on 
erroneous Lthe purported review. In the impugned order mentjo.. 

ned about the letter No.22...6/94...T.11 dated 8.9099. As per 

said letter dated 8.9.99 the promotion to Gr.XV was earlier 

being done on the basis of seniority in BCR •  The issue 
was challenged in the Court. In view of the judgment of 

Principal Bench, New Delhi upheld by the Supreme Court, 
that 

it was decidein supersession of earlier instructions that 

promotion to Gr.XV may be given from amongst officials in 

Gr.IIX on the basis of their seniority in the basic cadre 

restricting the number of Officials thus promoted strictly 

o 109 of the posts placed in Gr,IIX, The said communication 

indicated the judgment of Hon'ble C.A.T, Munedbad Bench 

dated 11.4. 97. The said communication itself indjcated that 

some of the officials already promoted to Group IV became 

ineligible and were facing reversion and therefore, enjoined 
upon the officials to protect those person from reversion 

those who were pronioted to the BCR Scheme. 

contd/-3 

y 
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In the facts and circumstances the impugned order 

dated 21.6.2000 is set aside. The respondents are directed 

to provide all consequential benefits to the applicant:. 
-14 

Application is allowed to the .ctent indicated above. 

There shall however, no order as to costs.. 

LM 

\ Z_ I( S 
ADM INISTRAT IV ". N. ChOUDHLJRY) 

VICE.CHAI RMAN 
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BEFORE THE cENrRL ADMINIsTRATIVE_TRIBUNAL 
GUWAHATI BENCH 

Title of the case : 	 OA Na2000 
C 

BETWEEN 

Shri Hiranlnby €hosh. 
Applicants 

- versus - 

Union of India & Ors. 
Responcnts 

I N D E X 

SL. No. Particulars of the documents 

 Application 

 Verification 

 Annexure-A 
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Page No. 
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Filed by : 
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THE CENTRAL. . ADMINISTRATIVE TRIBUNAL.: :GUWAHATI BENCH 
GUWAHATI 

014 

	

q.L 	 Of 2000 

BETWEEN 

Sri Hiranmoy Ghosh, Chief Telephone of. 
Supervisor.(P) (Grade-IV in BCR Scheme)-
Since reverted to the post. of Senior 
Telephone Supervisor (P) Offjce of the 
SDE(E-10B) (MDF & PP), Daccaipatty, 
Siichar.  

". agglicant 

1 	The union of India, represented by 
the Secretary to the' Government of 
India, Ministry of Communication, 
Sanshar Bhawan, New De'lhi-1, 

2 	The 	Chief 	General 	Manager, 
Telecommunication, 	Assam 	Circle, 
Uiubari (3uwahati-7 

3 	The 	General 	Manager, 	Telecom, 
GSA, Silchar. 

'Divisional Engineer (PA) Office . of 
the 	General 	Manager, 	Telecom, 

25 SP1IB 5ulchai' 

• 	 . 

	 RespqDdewnts 

fuwahatt 	r!•- 	
TA I L S OF APP L x 

1 PARTICULARS OFTHE__ORDER AAINST WHICH THE 
APPLICATION IS. MADE : 

The present application is directed against the 

order of reversion' of the Applicant as ordered by the 

Respondent No 3 under order No. E-9/BCR/174 dated 

21.6.2000 reverting the Applicant from the post of 

ChIef Telephone Supervisor (P) to that of Senior 

Telephone Supervisor (P) with effect form 21.62000. 



2 JURISDICTIONOF THE TRjBUj'jL 

The Applicant declares that the subject matter of 

the application is within the jurisdiction of this 

Hon'ble Tribunal 

3 LjNITTION 

The 	Applicant 	further 	declares 	that 	the 

application is filed within the limitation period 

prescribed under Sectian 21 of the Administrative 

Tribunals Act, 1985.  

4. FACTS OF THE CAE 

41 That the Applicant is a citizen of India 	and 	as 

such he is entitled 	to all the rights and 	privileges 

as guaranteed under the Constitution of India. 

PANtk 
RtT r ' 

4.2 Thá the Applicant is a= by the impugned order 
A. 

5 SU J(ted 	J. .6.2000 by which he has been reverted to the 

post o Senior Telephone Supervisor (P) (hereinafter 

Guwahati e 
red to as STS (P)) from the post of Chief 

Telephone Supervisor (P) (hereinafter referred to as 

the .CTS(P) ).By the impugned order, the Applicant has 

been most illegal reverted to his former pest of STS(P) 

w i t  h effect from 21.6.2000 and while Aeing so the 

Respondents did wttake into account the various 

circulars holding the field and also the c:Iecisions of 

the Hon ble Tribunal coupled with the fact that other 

similarly situated persons are still continuing in the 

promoted post without facing any reversion. 

N 

/ 
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4.3 	That the Applicant states that having 	regard 	to 

the stagnation and there being no scope for 	promotion, 

the 	Government 	of 	India 	in 	the 	department 	of 

communication 	took a policy decision to 	provide 	time 

bound 	promotion 	to 	the telecom 	employees 	who 	were 

facing 	such 	stagnation.. 	It was 	under 	such 	policy. 

decision, 	schemes regarding Time Bound 	One 	Promotion 

and 	Biennial 	Cadre 	Scheme 	(in 	short 	ThOP 	& 	8CR 

respectively) were introduced.. Under the TBOP Scheme 	a 

telecom 	employee 	became entitled to 	be 	upgraded 	on 

completion 	of 	16 years of service and under 	the 	8CR 

Scheme, 	one became entitled to be placed in 	the 	next 

higher.grade on completion of 26 years of service.. 	The 

8CR 	scheme 	further provided for promotion against 	10 

posts 	n 8CR.. 

flnrat 	4rr 	. 

The Applicant craves leave of the Hon'ble Tribunal 
25 

to produce the aforesaid scheme, 	if and when necessary.. 

Guwahatt 3énch 
A.4 	That the Applicant under the aforesaid 8CR 	scheme 

earned his promotion to the rank of STS M. Thereafter 

he 	was consider for promotion against 10 % 	8CR 	posts 

• and was promoted as CTS 	(P) by an order 	No..E9/BCR/164 

dated 20..7..98 followed by another order dated 27...7..98. 

Although 	the said order was stated to . be 	purely 

temporary and adhoc in nature, but the same was in fact 

was 	a regular prOmotion and was with the same tune 	as 

in the case of other such promotions.. 	This position 	is 

amply 	born 	out 	from the 	fact that the 	Applicant 	has 

been reverted by the impugned order not on the 	ground 

of 	his 	promotion being adhac and 	temporary 	but 	the 
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impugned order has been issued stating the promotion of 

the Applicant to be erroneous on a purported review. 

A copy of the order of promotion dated 20.7.9E 

and also a copy of the order dated 27.7.90 are 

annexed hereto as Annexure-A & B respectively. 

4.5 That pursuant to the promotion of the Applicant, 

the Applicant took charge of the past of CTS(P). As 

already stated above the promotion of the Applicant 

was against 10% BCR posts under which 10% promotional 

posts are filled up from amongst the BCR promotees. The 

Applicant was so promoted after having fond him 

eligible and suitable by a regularly constituted DPC as 

envisaged under the BCR scheme and circulars thereto. 

Ever since the promotion of the Applicant as CTS (P) 

the Applicant was discharging his duties to the as 

satisfaction of all concern. Be it further stated here 

that some other persons were also promoted like that 

	

• 	
the Applicant of which mention may made of the name of 

Shri S.Likumal Chandra Das whose date of appointment in 

	

25 	the ihitiai . grade is 15.5.68 as against date of 

appointment of one Shri Sanjib Sarkar 2.1.67 who is 

}ig as TTA at Karimganj in a lower grade. 

4,6 That the Applicant states that while he was 

functioning as CTS (P), he was surprised to receive a 

copy of the impugned order dated 21 .6.2000 issued under 

No.. E-9/E{CR/174 by which his promotion is stated to be 

erroneous after review and accordingly his order of 

promoti'on is treated as canceled and the Applicant has 

been reverted to his substantive post of STS(P) with 

effect from 21.6.2000. 



- 5 - 

A copy of the said order dated 21.62000 is 

annexed heretc as- nneu--C. 

4.7 That being aggrieved by the aforesaid impugned 

order the Applicant filed a writ petition being WP(C) 

No. 361112000 making a challenge to the same Although 

as per the provisions of law the Applicant was to 

approached this Honble Tribunal being the Court of 

First instance, he couidnot do so inasmuch as at that 

relevant point of time the Honble Tribunal was not 

functioning there being no Member either Judicial or 

Administrative. The writ petition was - moved on 

30.6.2000 and the same has now been withdrawn on 

22.9.2000 with liberty to approach the Hon'ble 

T r i bun a 1 

	

The 	Applicant craves leave of this 	Hon'ble 
F 

to prduce a 	copy of the order 	dated 

C-trai pdrn'- 	22.9.2000 as and when required. 

• 2 	TJJ 4.8 Tht the Applicant states that aithugh in the 

mognec order the promotion of the Applicant is 
GuahaU 	 , 

described as erroneous after review, but nothing has 

been stated as to how the same was erroneous. Before 

issuing the impugned order the Applicant was not 

informed anything. No notice what so ever was issued to 

the Applicant before passing the impugned order or 

placing the matter of promotion of the Applicant for a 

revIew. As already stated above the Applicant was 

promoted after he was found suitable by a regularly 

constituted DPC. In case of any review of such 

selection and promotion adversely effecting the service 



interest of the Applicant, he ought to have been 

informed of the same before hand giving him an 

opportunity to make representation and or ,  to have his 

say in the matter. However, the Respondents did nothing 

of the sort and the Applicant has been reverted in a 

most arbitrary and illegal manner and in 'gross 

violation of the principles of natural justice and also 

in violation of Article 311 of the Constitution of 

India. 

4.9 That the Applicant states that other similarly 

situate persons with that of the Applicant who were 

alsQ promoted to the rank of CTS(P) like of the 

Applicant with similar terms and conditions have not 

been issued with any such order and they are still 

continuing in their promotional past of CTS(P. In this 

~ Cffuff 	mention may be made of the case of Shri 
HT 	Tf 	çr. 

• 	iini 	'Skuma1 Ch. Das., Even the juniors to the Applicant are 

c s 

	

	ntinujing in the promotional post. Mention may he made 

of the case of Shri S. Das working under the Sub 

uT8hati 30j,50 a l Engineer (Internal), E3ilchar PRX. Thus on 
- 

the face of it the impugned order is violative of 

Article 14 and 16 of the Constitution of India. 

4.10 That in the, impugned order although there is 

mention of letters dated 22.6.94, 13.12.95 and 8.999, 

on the strength of which the said order is stated to be 

issued the Applicant has not been i:nformed of anything. 

However on enquiry the Applicant has come to now that 

those letters envisage promotion from amongst the 

officials on the basis of their seniority and the basic 



- 

grade the promotions with the subject of fitness 

determined by the DPC. The circular dated 8999. of 

which and mention has been made in the impugned order 

speaks of reversion of inelIgible promotees who were 

promoted by application of reservation roster. 

The Respondents may be dircted to produce the 

above circi.ilars at the time of hearing of the case and 

any other circular which will have a bearing in the 

c as e 

411 That the Applicant states that he was not promoted 

against any reservation roster but was promoted to 

Grade IV (10% of LCR) on the basis of his seniority. 

Thus there was 'no occasion 'far the Respondents to 

revert the Applicant by the impugned order and'the same 

is liable to he set aside and quashed. The Applicant 

has—bepn so informed by letter dated 27.7.2000 issued 
I 	 - 

by the Respondent No. 4 and the Applicant craves leave 

r0i s 	''f th1Honble Tribunal to produce the said leter as 
and whe" necessary. 

1* 
quvahati Jench 
- 	—4trThat the Applicant states that the impugned order 

has been issued on a wrong interpretation of the 

circulars and before issuing the impugned order the 

Applicant was not informed of anything and the same has 

been issued behind the back of the Applicant. On this 

score alone, same is liable to he set aside. Further 

the Respondents also did not take into account the -. 

var'jous decisions of the Honble Tribunal touchinçj the 

issue involved in this case. 
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4.13 That the Applicant states that he has 9ct no 

alternative than to approach this Honble Tribunal by 

filing this OA. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

5.1 For that the action of the respondents in not 

considering the case of the Applicant in terms of the 

circulars holding the field is illegal and arbitrary 

and hence the impugned Order is liable to be set aside 

and quashed. 

9.2 For that the impugned order having been issued in 

gross violation of Article 311 of the Constitution of 

India and so also the principles of natural justice 9  

same is liable to be set aside. 

5.3 For that the Applicant having not been issued 

under any of the criteria requiring review of his case, 

the impugned order is liab).e to be set aside. 

5.4 For that the impugned order being violatIve' of 

rticle 14 and 16 of the Constitution of India, same is 

not sustainable and liable to be set aside 

5.5 	For that although the promotion of the Applicant 

as stated to be on adhoc and temporary basis, but the 

reason for his reversion being on ground of his alleged 

erroneous promotion, the Applicant ought not have been 

informed of the same before hand enabling him to make 

representation and or to have his say in the matter. 
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56.. For that the Respondents having not taken into 

consideration the various decisiois of the Hon '.ble 

Tribunal in such matter on the basis of which the 

Respondents have also. issued circulars, the impugned 

order is not sutainable and liable to be set asides 

5.7 For that in any view of the matter the impugnd 

order is not sustainable and the Applicant is entitled 

to the reliefs sought for in this OA. 

6. DETAILS OF REMEDIES EXHAUSTED : 

The Applicart declares that he has no other 

alternative and efficacious remedy except by way of 

r 	,.,fi.lingths application. 

Ctra1 	 I 

5 SFP -71. 	NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 
OTHER LOURT : 

luwHhatt 	 Applicant further declares that 	no other 

-  application, writ petition or suit in respect of the 

subject matter of the instant application is filed 

before any other Court, Authority or any other Bench of 

the Hon'bie Tribunal nor any such application, writ 

petition or suit is pending before any of them. The 

Applicant had earlier filed a writ petition being WP(C) 

No. 3611/2000 in the Gauhati. High Court and the same 

has been withdrawn 22.9.2000 with liberty to approach 

the Honble Tribunal. Thus this OA. 

8. RELIEFS SOUGHT FOR 

Under the facts and circumstances stated ahov, 

the Applicant prays that this application be admitted, 
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records be called for and notice be issued to the 

Respondents to show cause as to why the reliefs sought 

for in this application should not be granted and upon 

hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs . 

	

8.1 	To set aside and quash the Annexure-C order dated 

21..6..2000 with all consequential benefits such as 

arrear salary, seniority, continuity in the 

promQtion post, etc.., 

	

8.2 	Cost of the application.. 

	

8.3 	Any other relief/reliefs to which the Applicant 

is entitled to and as may be deemed fit and 

proper by the Hon'ble Tribunal.. 

9.. INTERIM ORDER PRAYED FOR : 

Pending disposal of theOA the impugned order 

dated 21.6.2000 (Annexure-C) may be suspended directing 

the Respondens to allow the Applicant to continue the 

promotion post of CTS(P), 

1 3......... 0 

The application is filed through Advocate 

11.. PARIrCULARS OF THE I.P.O. 

I.P.O. No. 	3 2G 5(31 

Date 	: 

Payable at 	Guwahati. 

12 LIST OF ENCLOSURES 

As stated in the Index. 

I 
SFP 79D f 

i72 

- 

3 
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V ER IF IC A I I ON 

I, Shri Hiranmoy Shosh, aged about 57 years, son 

of Late Haripada Ghosh, Chief Telephone of Supervisor 

(p) (Grade-IV in ECR Scheme)- Since reverted to the 

ost of Senior Telephone Supe•rvior (P) Office of the 

SDE(E-1ø}3) (NDF & PP), Daccaipatty, Silchar, do hereby 

solemnly affirm and verify that the statements made in 

paragraphs j ' 4, 4 T, are 

true to my knowledge ; those made in paragraphs 

are true to my 

information derived from records and the rests are my 

humble submissions before this :Honble Tribunala 

And I sign this verification on this the 	th 

day of September 2000 

i 
OOfltr&j 	 ;fr;H1 

" S .  SEp 2CUJ 

I 



ANNEXURE- 

DEPARTMENT OF TEL,ECOMMUNI :AT  I ONS 
OFFIf:E OF THE TELECOM D1STRIC:T MANAGER 

SILC:HAR-788I 

No. E-9/BCR/164 	 Daated at 

Sri Hironmoy I3hcrse, senior Telephone Supervisor(0) is hereb 

promoted to officiate as Chief i.e 

Grad-IV-  under BC:R scheme in the s:a,e of pay Js. 550-2-

10,50/- p.m. purely on tempor.ry and adhoc Lasis until furthe 

orders. 

The promotion takes effect from the rate of assumpti:n 0' 

charges of the hiher post by the prcimctee. 

Pay o.f the official will be fixed under FR-220)(a)(i). 

The promotion is purely temporary and adhoc in nature anc 

does not bestf the official nay claim for rect1ar absorption ii 

the cadre. This adhoc promotion is liable tc: be terminated at an 

time without assiqnnq any reason the-eof. 

So/-Iiieciible 

DIVISIDNAL ENGINEER (F & A) 
0/0 THE •ToN/s:cc:HAR--788e01 

COPY TO 

The CJ%MT/Assam Circle, Suwahati-7 f:r favour of kind inform; 
ticin please. 	 - 

The SDE(Trunk)/Siichar for information and necessary acti: 
please.. 	 - 

The AC(C:ash) 0/0 the TD/Silchar, 
The AA0(C:ah) 0/0 the tDiii'Si lchar. 
The Official con':erned. Sri H. f3hose SRT/S C:/c  SE(TK)/SC. 
Personal file of the cifficial. 
E-9/'3L. 

S. Staff statment file'. 
9. Office cpy. 
l. Spare. 

S d / -111 e g I b 1 e 

SUS DIVISIONAL ENGINEER (HR 
0/0 THE TDM!sIL!::HAR-78881 

. 	 - ----. 

•, 	 '' 
• 	

.;.. 

c;5 SF)7(jTJ 

4 
L 
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Annex u r e - B 

DEPARTMENT OF TELEC:OMMUNICATICN 

The officer Sri Hircnmoy I3hcse 3eniorjelephone Supervisor 

Trunk is hereby prornotd to officia!e as Chief Supervisor (0) 

i e I3rade-IV under BCR scheme in the scale of pay Rsw 620-

1,500/- pm on purely temporary + adhoc basis until further 

order.  

The official will have no any claim for reciular absorption 

in thp cadres The adhoc prcmcrticin is liable to be terminated at 

any time Without a.ssicininq any reason. 

Further Sri H. Shose SRT/s• has assumed the charqes of Chief 

Supervisor on the FIN of 277.96 

NO GG 3/98 99/17 	 Date 27.798. 

Sd/-Il leqible 

SUB DIVISIONAL ENGINEER 
E-1-9 (MDF & Owr Plant )  

SILCHAR-79E3801 

Cc py t ci 

SDE (HRD) 0/0 the TDM/Silchar for favour of information 

piease 

Sri H. Ghcise Chief Supervisor TK!XOC/SC for i nfcrmat ion 
piease 	 - 

T 	
I 

-. 

'71 SP- 

Gwatt 	
eflc 



I 

')VvkNfV1l:'N'1')l lf'fl)J/\  

OF TILE GI&MRAL MANAGEI '!'ELECOM ANWL) ! 
S1LC1IAI& SSi\ :: SIICFIi\R 

Dated at Silchat, the 2 

[n pursuance or the instiuctiolis contained in DOT New Peihi kfirh 22-/94-Tl 

dtd. 13- 2-95 & subsequent clarilications vide Icti er No. 22-6/94-TE-I1 dtd O$.O9f 9 the proniot ii in 

Ii UUfflflOy Gho:;e as Chief Telephone Supervisor (1') (Giadc1V in 13CR 	cuie) vide 11th; ni 

McwoI 	-9/!iC1(I 1 61 cUd. 20-07-98 is lound to have been erroneous ufler review. 

Ihe :;aid puoinuttoii oidci' of SO I'iironinoy (ihose it I rc.ate(I as caucelicci a tid In iq 

his substant "c post of Scnioi' Iclephonc Supervisor (P) w,c,12 1-06-2000. 

the 	)iy 01 	(OtliCiIl vjtl L)(' hXc(I iiiulei' FR 31-A. 

(C.13. Nair) 

Cieneral Ma nw,cr Telecom 

Si Ichar S SA : Si lel un 

Iii: (tiiet'(ciici;iI 1'l;iiici'I'cice'nci, ,\ssicii (iielc, (iivtliati Cor kiiI(I iiiLi itathct. 

1'hte l-)i (I-I0It) Silc1ir for infuI'iIlatiini 

3. '11w S1)E (E- I 013), (MDF & P1>), SiICIuII' It iItlt)iiIiiltiOIi & UeCcsSu'y hut iOU. 

4 'Ihe Seioi' A.0. (Cash), 0/0 the GMT/Silchar. 

The A.A.0 (Cash) 0/0 the GMT/Silchar. 	.. 

TheOfficial concerned. 
'7- 	- 	-. 	 (.) / 	J'eronil Ii Ic of tie oil c!aI 

(hiicL' SS li i ) huh 	ec1ion. 
.c:iti StI. late. 

0. ()flice Cc;. 

& 

NX ecf\ 
(i.A) 

DivisicuuIllinginccr (P&.A) 

0/0 the G.M. Tcicocm, SicIi,:i:'. 

I 

I 
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IN THE CENTRAL A]4INISTRATIVB TRIBUNAL 

GUWARTI BENCH us GUWAHATI 

04. NO • 22 OF 2000 

iri Hironmoy Gbosh 

Va 

Union of India and others. 

And- 

In the., matter of s 

Written Statement submitted by the 

re8pondent a 

The respondents Most Respect fUlly beg to submit 

the Written Statement as follows 1 

1 	That with regard to para 4.1 the respondents 

beg to offer no comment. 

2. 	That with regard to para 4.2 the respondents 

beg to state that the reversion is legal, justified and 

In accordance with the provisions of iules. No similarly 

situated person is continuing in the promotional post 

without reversion in Silcbar 88k. 

30 	 That with regard to para 4.3 the respondents 

beg to offer no comment. 

Contd., ... .. 



4' 	That with regard to pam 4.4 the respondents 

beg to state that the adhoc promotion to Shri Hiranmoy Gboah 

from Sr. TS (T) to CTS 	(P) was given pire3.y on temporary 

basis. The said promotion order was challenged by some senior 

BCT officials stating that the promotion was irregular since 

they were senior to Shri Hiranmoy Ghosh in the basic grade. 

They also sought for review of the order. 

£ copy of the revIew order dated 0034OO4 

annexed herewith and marked as Annexure - 1. 

ibaequently the case was raised in the 28th WON 

meeting dated 03.03.2000 and minuted for examination and 

review. 

The order dated 20.07.98 was very clear quote last 

pam. 
* The promotion is purely Temporary and adhoc in 

nature and does not bestow on the: official and claim 

for regular absorption in the cadre. The adhoc 

promotion is liable to be terminated at any time 

without assigning any reason thereof. 

Copy of the order dated 20.07998 is annexed 

herewith and marked as Annexure 2. 

The order dated 27.07.98 is a follow up order of the 

order dated 20.7.98 is in the same tune. 

The conditions of adhoc promotion have been empasised 

in the order dated 27. 07.98 also.' 

5 • 	That with regard to para 4.5 the respondents beg 

to state that the comparison as ahoin by the applicant, Shri 

Hiranmoy Ghosh, with Shri Sikomal Chandra Das, CTS does not 

justify because S 
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The basic cadre of &komal Oh. Daa & Sanjib 

Sarkar is "Technician" where as the basic cadre of 

iri Hiraninoy Ghoeh is "Telephone Operator". Sepa-

rate seniority list is maintained in each cadre 

and promotion given from respective cadre on the 

basis of their inter-seseniority. 

&komal Oh. Das, Chief Technical &pervisor, an 

S/C candidate, was promoted to Grade-IT on 01.07.94 

against a vacant Reservation roster point. 

Shri Sanjib Sarkar also an 3/C candidate in BOR, 

even though junior to many 0/C officials in his grade 

has claimed promotion to Grade IT against the said 

"roster point" stating him to be senior to &iri 

aikomal Oh. Das, CPS. The case has been referred 

to Circle Office/Gil to exairine, since the promotion 

w.e.f. 01.07.94 was given by 0.0/Gil. 

This has no relevancy with the case of Sri Hiranmoy 

Gbosh. 

EUibiliiy criteria for Grade "IT promotion in brief. 

Por to 13.12. 

a) Inter"se-senlority of the BOR officials (grade-rn 

in that Cadre. 

• b) Ieserya'tjons roster applicable. 

After 13.1 2.)5 

Seniority in the basic grade (grade-I) of 

that cadre. 

Reservation roster applicable prior to Ii .04.97, 

Contd...... 
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c) Reaervation roster not applicable after 11.04.97. 

akomal Das, OTS promoted to gradelV w.e.f. 01.07.94. 

Date of joining in BOP of S.C. Das 28.01 .92. 

Date of joining in BOBof S. 8arkar 16.04.92. 

( as per Service Book ). 

As suchr the comparison of the case of Shri &Lkomal - 

(fli. Das, who belongs to a separate cadre, promoted 

against a "reservation roster point" by adopting a 

different method applicable prior to 13.12.95 is not 

justified and does not hold good. 

The adhoc promotion of Shri Hiranmoy Ghosh to GradeIT 

i.e. CTS(P) was given on 20.07.98. 

6 • 	That with regard to para 4.6 the respondents beg 

to state that the review of the cases on receipt of the compla-

inta reveal that Shri Hiranmoy Ghosh has wperseded his basic 

grade senior officials in BOB at the time of DPO • It ftirtber 

revealed that instead of considering the basic grade seniority 

list, the Divisional gradation list was considered to deteiinine 

the seniority. Thus misinterpreting the inatmotion of DTO4U) 

order dated 13.12.95 

Copy of the order dated 13.12.95 is annexed herewith 

and marked as ènnexure- 3 
0 1 

Comparative Status of BCR officials as on 16.07.98 (Date. of DPO) 

Si Name 

H.p. Chakraborty 

1.R. Acharjee 

Basic grade D.O. entry as 
Seniority 	.O (basic 

No 	grade) 

153 	20-09-62 

170 	13.06.60 

D.O. 
Qirmat ionz* 

as  P.O. 

2°9.62 

01 .03.63 



S 

3. M.L. 1bgr 	226 
	

25.064 	25..64 

4. 	H. Ghosh 277 04.03.63 01.03.66. 

Ref. Plnal gradation hat of T0 	P) circulated by CGNP/GH 

vide No. STRS -9/30/31 dated 28.01 

Copy of the ixji order dated 28.01 .94 is  

annexed herewith and marked as Innexure 

si.(i) to 81. (3) above were superseded by Shri Hiranmoy Ghoeh 

by the said promotion order dated 20.07.98. 

The reversion of Shri Hirarimoy Ghoah from OTS (P) to Sr. T8 (P) 

after thorough examination of records, rulings & ciroulars etco 

was found justified to give relief to Sr. Officials who were 

deprived of the said promotion by the wrong interpretation of 

rulings circulars and adoption of wrong method. 

Deprival of genuine Senior Officials to protect the interest 

of a junior official promoted erroneously amounts to violatton 

of natural justice. 

1)0VID vide circular dated 0309999 has once again elaborately 

explained the procedure for grade-IT promotion • It also admi' 

tied that some of the instructions have been interpreted contrary 

to its spirit by some of the circles and reiterated/clarified 

the points ( Para i). 

Copy of the order dated (.09.99 is annexed 

herewith and marked as Annexure 

As. woh an adhoc promotion purely on temporary basis on a wrong 

interpretation of circulars/orders must not be admitted as a 

claim and the official, airi Hiranmoy Ghoah, thus promoted should 

not be allowed to continue In the post at the cost of deprival 

of other genuine senior officials. 

Contd..... 
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ri Hironmoy Ghosh has been reverted to his substantive post 

of Sr. TSP) with pay protection under FR.32 A. 

70 	 That with regard to para 4.7 the respondents beg 

to offer no comment. 

8. 	That with regard to para 4.8 the respondent 8 beg 

to state that the procedure for gradeIV promotion after 

13.12.95 have been briefed In para 4.5. 

DOT/TD order dated 13.12.95 ( As per Annexure) and subsequent 

order dated 0809'm99 (1rwarded by CGMT/GH vide No. ESP!P -'4/32/32 

dated 28.09.99) are very much clear. 

Basic grade seniority ( seniority In gi"adeI of the respective 

cadre i.e., TOA(P), TOA(G), Technician, TOA(TG) etc.) is the 

eligibility criteria for grade-tV promotion. 

But the adhoc promotion order of sari Hironmoy Ghosh dated 

20.07.98 and subsequent reversion order 21.06.2000 is not 

covered by any protection scheme/order of DOT. The promotion 

d order was erroneous due to misinterpretation of c±rcular. 

Copy of the order dated 21. 06.2000 is annexed 

herewith and marked as Azmexare 

The selection should have been done on the basis of Senior ity  

in basic grade (Grade-I) of P.O • cadre where as the selection 

in this case has been done on the basis of seniority in Divisional 

gradation list • Divisional G/L list has nothing to do In deter-

mining the eligibility for Grade-IT selection. 

Hence, the process or method adopted was wrong and not in spirit 

of the DOT orders. 

Contdoo*eeeoe  

J 
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]PC did not find any thing wrong apparently and 

approved the adhoc promotion temporarily. 

As per Govt. of India's order under PR 31 A (mile 2) 

The order or notification of promotion or appointment 

of a Govt • servant should be cancelled as soon as it 

is brought to the notice of the appointing authority 

that such a promotion or appointment has resulted from 

a factual error and the govt* servant concerned should, 

immediately on such cancellation, be brought to the 

position which he would have held but for the incorrect 

order of promotion or appointment 10 . 

(Ref. PRSP. !ari-I, General Rule ). 

Copy of the order of promotion or appointment 

is annexed herewith and marked as Annexi.ue IV  
As such no notice was required before issuing the 

reversion order against adhoc promotion found erroneous after 

review. 

The action taken by the appointing authority is well 

within provisions of ittles to give justice to the deprived 

persons in view of the erroneous order of promotion of 3hri 

Hiranmoy Ghosh. There is no violation of rule or any consti-

tutional provisions. 

90 	That with regard to para 4.9 the respondents beg 

to state that the comparison is not justified and the analogy 

drai by the applicant does not hold good. 

Contd*006900  



The reversion order is justified to protect the inter-

eat of actually senior officials deprived of their genuine 

claim because of the erroneous promotion order of Sri Hiranmoy-

Ghosh. 

Thus natural justice is safe guarded/protected 

as per rule. 

There is no violation of the articles of awnfhU 

constitution of India. 

10. 	That with regard to pam 4.10  the respondents beg 

to state that the order dated 08.09.2000 is elaborate and 

exhaustive. It covers almost all the methods adopted in 

Grade-tV promotion prior to 13912.95 and after 13.12.95 till 

date of issue of the order. 

Order dated 13.12.95 ( Annemre up ) 

Order dated 08.09.99 ( Innezure -p 
Peitapa order dated 22.06.94 as mentioned is not 

correct. This may be 22a6/94_TEII date 1 13.12.95 ( The 

point may be clarified ). 

11 • 	That with zx regard to pam 4.11 the respondents 

beg to state that the seniority of Shri Hiranmoy Ghoah produced 

in the IWO was based of factual error. His Divisional Gradation 

list seniority was misinterpreted as basic grade seniority 

( Seniority as Gmde'I as TM.) which was established in sub - 

sequent examination of records and review on receipt of the 

complaints from senior officials and also the minutes of the 

LJOM. 

Conid. 9.. 

S 
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12. 	That with regard to para 4.12 the respondents 

beg to state that a mistake cannot be admitted as a fact/iu].e. 

All the decisions of Hon'ble Tribunals and DOT 

ordera/ojrculars have been taken into account before taking 

the decision. 

The reversion 4 order was justified to protect the 

interest of Senior Officials suffered due to erroneous order 

of GradeIV promotion dated  20.07.98 by promoting Sri Hiranmoy". 

Ghosh. 

As per Govt. of India's decision any promotion by 

erroneous order, brought to the notice of appointing authority, 

is to be cancelled immediately. 

The relief sought for by the applicant is not 

justified and should not be admitted. 

Verification.... •1•I 
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VERIFI,CAZIqN- 

it Shri G cLe3 	 $c& 

being aLithorised do hereby solemnly declare that the 

statement made in this written statement are tiue to 

my 1flowledge, believe and information and I have not 

øippressed any material fact. 

And I sign this verification on this t%, day 

of Q 0 C) 	 2000. 

Deciarani 
W,OCVf 04'i'4 

010 the C. G. M. T1ctoE1 
Cm Circle. Guvahati -7R1 flV 
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To 
• 	

•'• 	 - 
The Telecom District Nai ge'i: 
Silchar, 	 4... 

	

. . 	 Silchar the 3/12/96. 

Sub:- 	Eligibility of 	sta±f working ifl.Res.tcture. 	i 
0± the basic cadre. 

Sir, 	. 	
.. I beg to.;  lay down the following facts for 

• favour of your kind consideration arid favourab1 orders. 

	

•' 	 . 	. That Sir, Srj}j.Ghosh" S]TTOA(P) who has * 
.5 .,,. 	 4, 	 t !I.j 	 ', 

	 C. 	
¶ been proioted'ag 'CS(p) is. junior 'to,me where as I Wa3 

appointei on 20.9.62 and ShriGhosh'was apoointed on 
4.3.63.' Itis notSknowrihowtheJuniorsofficia1 . 	be . 

1 4 like Merl  
'.5. 	

*•. 	 . . 	 . 	 . 	

•. 

That Sir, There are certajn.jnstructjons 
coTuuunicated by the CGMT/Guwahatj letter 2S'XT_B/3/Pt-I/ 

7 dtd. 11/9/98 it is clear'that promotion should be 
'done to the staff working in re-3tructure dadre to 	' 
Grade • -IV ( 10% BCR) of the b.ic Cedre

,,7 	 . '• 

Though I have tránsf erred from Guwahati to 
SIlchar iniy own request In this case proot1ox should 

\not be effected for selection of gade-IV (10% OCR) 
F in the basic cadre. Moreover it i c1early stated in 

yth..ir letter No. ER/BCR,ironotiofl/Rg/73 dtd. 0.1.98 that 
3uc,beflefit, 

'.basidcadr&ofthe.old cadre.  

\I therefore reqest you to consider my case 	S 

on the giund a os stated by the different instructions 
received from time to time so :.tha'tI.rmay:. not 'b' deprived 
fo 

1 

•1 

4 	. 	 • 	Yours faithfully, 

11 

S 	 , 
	

HAPIPpDA CJ1tAL30iTY 
Sr. TOA(P) 

L. ;. 	 'Trunk xchange,Silchar0 



• 	•• 

To, 
.1 

The Telecom District iianary 
Slichar Telecom Diviein 
Silchar.788001. 

- 

• 	 (Through proper channel).; 
- •,., 	-•. 	•_c 

0 	 - 	 . . 	.. .• 	.•.'--• 	. 	•,- 	•• 

• 	. Dated at HIç the 5th April' 1999. 

Sub ;- Depivalof Grd.promotiofl in respect of 

3.Chakrbarty,STS, Haiiaknndi 

Ref : yjetter dt.' 24th Sept' 1998. 

Sir0 	
t 

fl.bh reference to the subject and letter cited above. I beg 

to state that I brought to your krnd notice that Sri Hiranmoy Ghcse 

who h been promoted to grade IV CTS in operative cadre by YOUF 

Jotter !io i9/DC/164 cltd. 20.7.98 depriving me from ry legitimate 

c:! aim of having the same, as I am senior to Sri Iiiranmoy Ghose in 

basic cadre, But to my letter surpriae that till date nothing has 	 • 

been done in this respect nor I have been .LnLimatod anything about 

my prayer0 	. 	 -. 	
. 	 .• 	. 	. 

That sir0  though I have come to this Division mder Roll 33 

in thoyear 1965, yet Roll 38 transfer has nothing to do tith 

GraLte IV promotion as p-r DOT letter, No022...6/94 TE dt.1312095. 

%iheti clearly mencied that premotioa tograde .IV shall be 	* 

madonthe basis 	 n of-tle-setherity in basic cadre. 

ETt Sire  Sri U,Ghcse is junior to me so far the basic 

caOro is concerned. So his promotion to grade XV by supersiting me 

i't a clear case of derival as per DOT letter No 0 22-6/94 dtd 0  

13 o 1295. 
• 	. 	 • 	 • 	 • 

In view of the above i ap 1theurkifldgOOdeIf  dnce 
• 	 • 	 • 	

• 	 • 

agaun 	cyic th - cas e-inh igtof is 	 t'hat 
- 	r. 	-- 	 --- 	 - 

I -shall, 	 decision'isioliCited. 

- 	 Thanking you0_.. 	 • . 

I 	 • 	
• 	 .. 

I 	 •. 

Yours faithfully. 

(B .!,1Clip. 	d STS 
Tclephone Exchango,Jiailakafldi 

I' 
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DEPARTMNT OF TELEcO 1 u4UNICAIIONS 
1 1 	OFFICE OF THE TELECOM DISTRICT MANAGER 

SILO !AR-788001. 

No0E-9/BCR/64 	Dated at Silchar,the20-07-980 

Sri Hiranmoy GhoshSeni 	Telephone Supervisor(0) is 

hereby promoted to officiate as Chief Telephone Supervisor(0) 

	

•1 	 I e, Grade—IV under BCR scheme in the scale of pay ofs,65OO- 
• 	200-1O,500/—P.M.purely on temporary and adhoc basis until 

,frther orders. 	 • 

	

1. 	 The promotion takes effect from the date of assumption 

of charges of the higher post b' the promotee0 	V  
• 	 Pay of the official will be fixed under FR-22(1)(a)(i). 

r 	The promotion Is .Duiely_temporary_and adhoc in nature 

and does not bestow of the official any claim for regular 

a1pt.on in the cadre. This aehoc promotion is liable tobe 

terminated at any time without assigning anyVreason thereof0 

1. 

oIvIsIE:hNi() 
• oLo THE TD/SIIiCI-1AR-78801.. 	f. 

Copy to:- 
• 	 1) The CGMT/AssamCircle,Guwahati-7 for favour of kind 

information please 
The SDE(Trunk)/Silchar for information and necessary 

• 	 actionplease0 	* • 	: 	• 
The A0(Cash)O/O the TDM/Silchar. 

The AAO(Cash)O/O the TDM/Silchar. 	 L 

The official concernod 	 : 

Personal file of the official0 
• 	 7) E-9/GL. 

Staff statement file 	
• : 	 • 	 • S  

Officecopy. 	 •: 	 • 	 • 	 •• 	
V 	 • 

10) .  Spare. • • 	 S 

S 	 * 	
• 

SU13-DIV i1(HRD) • 	• 	
OLQ THE DMf 	/,!Lj!L88O0 1. 

I 
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10. 	The R.E.M./Guahati. (13  
11.. 	Director Mtce.,Guwahatj.. 	 ----- 

Final .Gradation'Ljst of T.0.A.(P). 

Kindl y  find herewith the Final Gradat iori List of TOA(P) 
corrected uflto 1/7/92 Sufficient copies, of the" list are enclosed 
hereto for wide circulationarnong all TOA(P). 

Receipt of this ma,y kindly be acknow1eged. 

Ec1o;- 	As above. ' 	., ', 	 (K.S.K.Prasad Srma) 
Asstt. Director Telecom.'(Stff) 
for Chief General Manager 
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Circle Secretary, AITEEU, Class-III,Assam 'Telecom. 
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Circle Secretary, WUTE, Class-Ill, Asam Telecom 
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for Chief Genral Manaqer 
Assam 	 9EJi. 	fl!z2' - 
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I 	 . 	 t 	nt:.otLice 	 X 
orac2 

-. 	 )9. 

I 	Lr j 1< 	r 	 c 	00 	29.7 35 	3.3 	19 	71 	1 374 	1D/C 

2. 	 nimi 0s 	 SC 	19.1.35 	18.-1;54: 	224.67 	1.3.72 	TDE/D 

31 irPt 	 cc 	l61.5 - 11.f35. . . 11.8.35 	1.3.72 	TDE/Z 

4r, 	 CC 	5J35 	LOTL1 53 	 1.3.72 	TDE/:JT 

5 	 SC 	2.. 5 	6 5:.S 	25555 	1.376 	TD2/SC" 

6. -.:-'j-. 	 CC 	1./.26 	5..2 	 L..6.7i .........1.3.77 	TJE,'JT 

7 	51:. 	 1. .35 	:;; 	6 	1674 	1E' 

3 	 r- 	3c.rJe  

- 	 - - / 4 	- 	 1 	.. b 	- J" 

	

-_ 	 .1 	/ 

. 	 . 

1D,C-j. LA 	 L - 	. - 	CC 	11,35 	: 	 1.6 7 	- 1 7 ..1 	 . 

	

3.. - 	I 	 167' 	- 	1.78i 	TDM/c;H 
12Shr3 :'unt K r 	S 

w t 
1 3  

. 	
. 	 .- 	 -.. 	 . 	 -..- 

1 	SjjL u)hJs 0" 	r 	. 	- 	1 3 3 	2 2 	5 	1 t6 7' 	 . 1 	r i 
-' che  

l5,Shriiir; -tal 	 b.ry 2C 	1.9.'5 6 	1.6.74  
16.Shrj Gaurx 	y 	 :-c 	•31.36 	3 2. 56 	 1.6.74 	- 	- 
17,Shrjiicun 	 CC 	I .2.3 	•i-.2.36 	 1.6.74 	1.18 	-JEI! 

... 	 -- 	 -.- 	 .- . 	 .. 	 - 	 S . - - 
 

- 	 - - - 	. 	,., 	 / --I .. 	- 	 -- 	A 	 1 	 - -' - 	 .- 	. 	. 
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LIII I.JI II1 LI 
s:-1j 	ri.t..h (iti )utt 	CC 	Ci.'5.3. 	 11. :r7 	:Li. 

	

Ci.:rrty CC 	17.12.40 	. .C;2 	. 	. .2 

	

.S.G2 	 1C.3:.C2 

22. 	 Cx riborty 	cC 	 I  

-3. 	"- I Co 	t 	Dck 	CC 	.1. :. :2 	1.. .:C. 2 	1 . J. 2 	1 	.) 

;:r. 	 ?C..').G2 	 ' 2 iC.:. 

3httchrjdc 	CC 	.j1.i1.3. 	 1.)."...32 

L.. 3xi 	 Nth !±iSa 	CC 	..1 . 3. -i • 	1. • 	.C2 	fl. • 	. '7 	1_I, 	, 62 

1-7. 	:)ri 	L1j. 	 cc 	 13.C.52 	 13. 	.C7. 

	

CC 	 3:,:37 	13.1.C2  

1.;C.C2 

	

CC 	. .;2 • .2 	17. .i. 52 	17. 	.52 	17. C. 57. 	r:i'/C:. 

-  151, s: 	 1 	52  

152, 	1 ;3.'th Sr,n 	. 	CC 	i.12.51 	13, .1.52 	i3.. 	13. 

153. 3ri 	 Chkr.jxry-:. CC 	 2:- ..2 .2C.-5.52 	• f;/C--. 

is, 	 TC; 	 cc 	 21..5.52 	21.::•;.:. 	21.1. 

i. 	 Ci&.krb_rt 	1)0 	25.L.43 	 1.G2 	 2 	2 - .•C.:7. 

•5. 5: 	sc 	.. :3.40 	27..:?. :.3 	2.7.;2.53  

i 13h':ik 	 CC 	1i2. 2 	13. 2.53 	1.2.53 15.C2.3 

:u..:r 	 CC 	:1. ';3..f 	15. .)), .3 	13. :12 .53 	;i . 52.53 

S'j 	 Ch.L ~ n 	CC 	152 	15.02.53 	15.C2.53 15..:2.3 

khr :!.h 	CC 	. .7.52 	S. :,53 	15.52.53 	15.52.53 

	

15. .2.53 	.15. '2.03  

	

CC 	 3 	15.:.3  

-:.Ij 	:5in 	::.12n 	CC 	•::. 2.5 	15.2.53 	13.52.53 	1. '.52 



--------..-.L .. 

- - __t_ 	- - - - 

-ZTTTT1TI -------------- 

- 

-- - 

__JI1JL TJ_L 6 _LJ 8 J 
Sri Suren-ir3 Ch.Das 	: 

Sc 01.03.44 1.0263 15.02.63 15.0263 TDM/G 

Sri Ranjit Kr.Dey CC 21.01.39 39.02.60 09.02.60 01.03.63 TDE/JRT 
1-v. 	Sri Satya Rarijan Sark3r CC 0102.40 10.02.60 10.02.60 01.03.63 TDE/DR 

Sri B.B.Roy Choudhury CC 01.04.39 10.06.60 10.06.60 10.06.60 T0'/NGG 

Sri Kamal Praad Sarmah CC 03.07.36 13.06.60 13.06.60 01.03.63 TDE?DR 

Sri Ar4 1  Kr.lJeb CC . 	01.04.41 - 	 13.06.60 13.06.60 01.03.63 D/1C 

170.Sri R;R.Acharjee 36.60- 1 
0T3 

-- 
TDM/GH •3-3 

• 171... Md.Habibur Iahmat 
Sharma 

CC 
CC 

01-02-37 
- 	17-07-40 

15-0 -50 
15-06--60 15-06-60 01-03-63 TDE/JRT 

1.73. 	Sri 
172. Smt.Nishiprabha . 

Subash Ch.Ghosh - CC 01-07-40 01-06-60 
17-06-60 

01-03-63 
01-0-63 

TDE/JRT 
TOE/SC 

174.i)Sri Meera Chowb. Singh CC 01-06-37 . 17-06-60 	. 

ii)Sri Ramesh Barman CC 
CC 

01-06-40 
01-03-40 

09-12-60 
14-12--GO 

. 

14-12-60 
01-03-65 
01-03-63 

TD!-IVGH 

IL. Smt 
Sri 

SuchitraROy . 	 • 

Surjya Kantha Acharjee CC 10-03-38 19-12-60 19-12-60 01-03-63 
01-03-63 

TOE/DR 
TDM/GH 

Sri Golok rh.. Patgiii: 	• 00 01-04-38. 17-02-61 17-02-61 
.10-04-Gi 

. 

01-03-63 •-.TDE/DR 
17 	Smt; Uma RanjDeb 	. 0C 01-09-39 10-04-51 

£004-61 01-1,)3-63 TDE/D 
179 	Smt. BharSfiGuha 	3' CC 109-40 10-04-61 

10-04-61 10-04-61 01-03--1 TDM/GH 
IBQ. Smt. KshamDutta- 	. CC 

OC 
31-01-41 
31-03-41 10-04-51. 10-04-61 01-03-63 - '1L /GH 

181. 	Smt.l 
•12 	Sri 

Aparnà'PJ1f 
NagenCh. Chetia Cc 16-12-41 10-04-61 10-04-61. 01-03-63 . 	TDE/3RT 

i)SI Jayanta Dijoy  :- . 

CC 01-01-41 12-04-61 12-04-61 01-03-63 TDE/DR 
Choudhury 

ji)Sri Basanta-Nath Sharrna CC 01-03-43 19-02-63 
15-03-S3 15-03 -63 

19-02-63 
15-03-6'3 

TDM/GH 
TD/9 

Sri 
Sri 

Tar mi Kanth Boro 
Bikram Kr..Aariee 

ST 
Cc 

02-03-42 
01-09-41 

- 

• 	04-05-63 04-05-63 04-05-63 TDrGH 
TD!i/GH  

186, 	Sri Jatindra Ch. Kalita OC O1-09-42 04-05-6.3 04-05-63 04-05-63. 
04-05-63 T)M/GJ 

• 	187, 	Sri Arun Kr. Deb 	- CC 01-10-42 04-05-63 04-05-63 

- 	 . 

- 
- 
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I 3 	I 4 	I 
1 I 2 	- 

DC 03.03.39 15.06.61 i 	:6.6.l 01.0.64 TDE/JRT 

TDEIDR 
 Sri Rabi K 	t 	Gogoi 	

- 
OC 01:04.41 09.09.1 09.09.61 01.03.64 

01.03.64 TDE/LR 
-Sm:i Putufl 	Bgrn oc 24.02.40 13.c:39.1 13.09.61 

01.03.64 TDE/FT 
 Sti rti Dey 

DC 17.02.41 09.09.62 Q9.09. 
01.03.64 TDE/DR 

816. Sri Syd RaiqLI.HUS5 
DC 01.03.43 13.09.62 13.09.62 

01.03.64 TDE/N68 
 Sri 

- binash Mwr 
DC -  01.08.40 14.09.62 14.09.62 

:-.09.62 01.03.4 TDE/JRT 
 Md.Nar1 

KLtla 	swami 
DC 01.03.41 11.09.61 

i.12.62 01.03.64 .TE/T. 
 Sri 

';h. 	p Sc 31.08.42 15.12.62 
212.62 01.03.64 .TDE/DR 

 

O.SriirOfl 
S Subash Ch.B 	ttachar3 

OC 02.12.41 22.12.62 
25.08.64 25.08.64 25.08.64 TM/H 

 Sri JytirrnoYSar 	
. oc 01.10.42 

.oi10.43 25.08.64 2.0S64 25.08.64 TDM/GH 
TDE/TZ 

 Sri Ch.Deka- 
Sharma 

DC 
CC 0i.03.44 25.08.6k 25.08.64 01.10.70 

25.08.64 TDtI/GH - 
824. Sri -kh1 	}:ta 

tlohan Dka •CC 01.04.44 25.08.64 25.08.64 

&08 64 25 	8 64 - 

226_Sr1 

Sri Bh 
Motliol DhaV 0C 1 	5 

Oi09.43- 

2586 
26.0.64 26.08.64 26.03.64 

227. Sri- Rrn Chari1 Dka 
0C 

Oi.09. 	- 26.03.64 26.08.64 26.08.64 TDM/BN 
TDEJT. 

28. 5r1 N.B.DaS PurkyaStha 
Dc 
DC oi.05.? 26.08.64 26.08.64 01.10.70 

01.10.70 TDE/T 
a9; Sri 8habendra Nath Gosami 01.10.42 26.08.64 26.09.64 

29.08.64 TDM/GH 
 Sri Ramendra Kishore Paul - 	-DC 

houdhLtrY DC 31.0345 29.08.64 29.08.64 
30.03.64 TDM/SH 

 Sri Narendra 	hafl 
ST 0i02.43 30.08.64 30.08.64 

- 01.09.64 TDM/GH 
 Sri RabindraCh.Sa1k 	- 	

-. 
c 01.03.4% 01.09.64 01.09.64 

25.12.64- TDM/GH 
 Sri oqeswarFt - 

Dma BandhLv BhattacharieeOC - 01.04.45 25.12.64 25.12.64 
26.12.64 26.12.64 TDM/GH 

 Sri DC 01.02.40 26.12.64 

 Sri Sarat Kr.Chaflda. 

- -. 	- .- 

- - _ - 

• 	- 
• 

- 	- 	- 
- 	. 

- 	- . - 	- 	__ 	• -. 	- 	- 	- 	- .---. 	- - 	- 

---- - ----- - ___ 

_____ ____ 	
- - -- ---- - 	- 
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260. Shri Prsenna Narayan I arua OC 01-06-42 25-015 
26k. ani Kanta Db Sarma OC 01-074 •  27-0- 

25-01-65 25-03-65 TDEIB 

62. Paresh Oh.- Sarma- OC 
27-05-65 27-05-65 	JôH 

? 6 3. M1i Roro 
01-01-40 1 5-12_60 15-12-60 •3-06-63 TOM$GH 

" 
. ST .01-074O 0306-5 03-06-65 03-06-5 TDMJGH. 

 
2manga Lath OC 01-142 

Chan -65 TDMIG 
05-6-65 05-06-65 OS-OS 

Srr.t. 

ra 	 a1iar -. 	
.,. 

- 

 Pa.ma. K -nárj Nishra 0C 

	

07-12-44 	f  06-06_5. 	-06O65 
2: 	12-44 .1506650 

06-06-65 TDMJGH 

57• ShrI 	areflraN 	 .thSaj} ST 01-09-40 2206-65 

1506-65 150665 TDtJGH 

RakhI'Dashttac oc 
22-06-65 TITZ 	/ 

arjee . 	. 	. 
269. 	' 

sutosh flzurnaar OC 31-3-42 15-12_62 

. 	- 

15-12-62 

- 	- 

70• 	. iuku 	 Dey CC 01-09-4 	-. 1 5-12_621 1512-52 -  

03-10-55 

" Ni1akata Gogoi 	- OC 01-01-41 1 5-1262 .15-126 

01-03-6 	E1DR 
01_03_66TDEIDR  1d. Azjzur 2 hamar CC -01-12-4k 

Shr ?r di 	Kr. D 	 . OC 
15-12 _6-2 15_12_62 01-03-66 	EfDR 

24., Srnt. Manira Dey 
01-5_43 

151262.  15-12-62 01-03-66 TDEjDR 

25. Shrj 
- 

PinuSehari Nath 

OC 29-02-43 20-12-62 - 
01_03_66TDNIGH 

276. 	t, 
. 

Arati 3se 
00 01-01-44 22-125 22-12-62 01-03-66 TDEIR 

11 

7Shr -Uraninay Ghose ---- 

CC 01-0143 24-12-62 24-12-62 01-03-66 TDEJDR 

278." 04-C363 	O4-O353 

279 	" 
Bihan ChChudhur y OC 0104_4 04-03-63 0-03-63 01-03-66 

280: 

. 	-- 	.  

S..Ch3udhury 
00 

00 

01-02-42 - 06-03_63 06-03-63 01-03-66 

" Jayant 	Kr. 
07-03-63 070363 01-03-66 70E]sc1J 

Sinh 00 3:-o343 - 	- 2-05-63 	. 21-0553 01-03-66 TDEINCG 
- 00 Ci-Q54 

C31-03 21-5-63 21-05-63 0133_54DFj': 
jt1 	JutLa 1_t_13 20 	9-3 20=3D-53 

- ------- 

1 

- -. 	•-r'-- 
:äi 	 -. 

: 

- - 	- 	 - - - 
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Itil of I k U)I11 Cii ck / 

- 	 1
MUio Dish iU/ MaiIiLcliiIlCL Rcgious 

.: I  
it uciduic Loi pt oiuutiOIl to Ci V agiuusl lt)% postS ifl i3CR h u 

,• • 	 1 here has been ItU iber of iiisinçUOi1s 
on promotionl placeniciih to Gi. IV (t 

BCR) issued Irom time totuuc. U has )CCH öbseicd that SoniC of the iu _ I   
• - 	1 he. Scheme oh UCR and I t)% U. 

- 
R cGr. IV) was mtrothiced in ih L.;ai 

vde 	274I71iU .dL i( l().9).  

cAr •: 

- 	Ihe p0ph19 qr 	
do ii on the basis of seniority in BCI&.1 be 

was chahteflg(t i:(he cot!rl4 lit yW p1 the ,Judgcmellt of Principal Ueitch 

NewDeihi upheld by the Supreme. Court, i1 wiis decided 
i Stih)Cts 1 Ull 

I 

 car1ic,11SUl10 	. (hUL pR)flWht0flL0 
I C As per the 

• 	: Or 	
to berevi(WCd and the same was to be 

• 	 regu1uted, 	1
Quurt JUdgeuclt r tricing'h iiUflht)er of oflici;tls tItus 

• 	 1)FOlIWhCd stricflylO 10% • 	-• H 

• 	• / Coii (1UCIIU O 
theabuVe Oider dated 13.12.95, some of (lie officials ailcadY  

ii;ijilu and wet 	ftcing icvcrSk)11. 	II 

/ 	
1ecidcd by,,OnlCFUf even No. dalc j97 lhal. those PTOIlloled oiliciah who 

will bL EL 	
igibic 1or III oi\OtIUll 10 Gr' IV in putSU iii 	of tt 	dc 

A 	dn(C( 13,95 : may' be 	
otected Irdin reverSiOn by crcattflh as lowly 

-) 	
• supernUiiieiY postS as cquiccd [tout person 

(oC1SO11 basis. 	It is I' 
el 

L' hari tied that these superiiwflCEY 	
were to tic created 	itly to 

• • • 	 • -• 	
ivCEIOtt oh the o[leiulS 11oiiioted to (Jr. IV by di! tereilt 111hod 	I 	II) 

13.12.95. 	 - 
• 	 • 

I -- 	 - 	Oi'de 27-4I87-fl 	dded 22;t0.93 allowed the ufficials in iestruettli ed cail a 

to opt lo the 13CR scnk ut the old cadre with the stipulatiOlt that Ua 	P nut 

be 0ttled to G r. IV of the old cadre. 	
ubscquCl1tlY it was decided vidc Ot der 

• 	'• 	of cvii No. dated I 	
tluU Gr. IV scale SIIOLII(l be allowed w the :Ht 

wotkiuig iii he 
ttFiiCtUFC(t endue. Ibis hiciieflt will be given 

to the 	afi it 

•k 	2' 	•u 
\, 

* 	1 

li 

'a 
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ftNtfiiC(tiied Cadic Iioiii the dale [iicirjuIiiors in (lie old cadre j)Cf SCfliOriiy ill (tie basic j'rade ol ((IC old 
 No. dated 2.9.9 allowed CLcatin ol SUperlwlilcrai .y J)OSIS to  o'Lciiic in Cr [V ill COiIIj)li iIicC ol this ulficc Order d ULd 1(1 ( 9 "claijfjcij that Ci. IV was to be juvcii to (lie official5 in (lie ies U ,wiiti WCfC SCfflr (0 (lie OffiitJ)f old cadre jtaccd in Cr, I V becau fliority iii basic c;idie, Such 'C0IIJpaijsjo was not to be diawn by tln Ofhiu us 	 who WCLL workiiig agduiIst SupcniwiIciaij 1 1 0 (S 

• 	

. 	 avoid (heir icvcisi0 iii pursua 	of Order dated 1 3.t2.9, 
4 	

- 	It WdS nlciIUoiicd iii O der No 22 6/94 1 L 11 UaILCI 	I 	lii 	(Ii rules of rcscuv;uliui would apply to pronloliotus iii Cr. I V. 	
..:. 

	

II 	 I 	jiiJicigjji I llecourt. flWihiç/\jAJfl11J1( V i dt; I 

HLll 	 I, (ii :, lu;c: 
111). to 10% 13CR (Cr: I V). '..'Ilic' ticcisiou of the CAr ait)i1\'. 	. 

I . 	 .1. 	 . 	

., 	 - 
Couu' I Ordc was circuiattd vide this office kiter oh ev 	N. 'atci 'l'hte Sall i c was icitciatetl vtdc (his oUicc idler 01  Whijjgi it 	Cii)j)lIiiSj5((J ((4 fCVieW I)l'Cs iii vihuicli ICI.;4\;ut(,4i ItIiI. . 

I  have becilJpJLd Oi ph tLLiItii1 iii Ci d IV 

	

2. 	view of (lie above 1  Oidci rcj:iudiiig placemciit to Cr. IV, nn!y be takeui; 	 . 

• 	. 	':. 	
.1 	•-c 

	

I' 	

l': 	",. 	 . 	 . 	 . 	 . 	 •• 	. 	- 	

. 	 I, 

	

(u) 	hut puu SUIIIILL of Ci dci No 271I/87- IL 11 d utcd lb 60, 	1. 
•' 	 ue.sruiurcd cadue.wluu)Jy piouuio{cd to GrJ V by CO12uJi;IVij1I v.i(li 1 	 oh old cddi C pI€iccd iii Cu IV cuthicr ag iuiust sul)ci iuuuuuu r )  jil) 1 juui su nuLL ol Ou dLr ["It) 22 6/94- 1 L Il dl 13 02 9/ or liii on r ii  Reservatjuii Ros(r tIS  per Order No. 226/94-11.11 dt. 1.3.96, n 

1cver[cd with inutuiedjaic effect. 	 . 	 . 	• .  

•1cuinphy with 1iiC'Afiuuidai t I CAT Order cicuhaIcd vide thk oflic . . 
22.8.97, .. review DVC iiiay be 	C()iIfinfed, 	• 

I 	 cilphcituonjtuu 

 ~11

this o ff YCILNO. datcdl .3 
 nnncdic!( j 	 p lacIcti pay iii u)lC Iixctt flotulna!ly 1 IOWLvLi, ifl) U IL uS vui I l 	/ 

	

/ 	 1tiLhlO1ht..iuiS,ppiv t , t l by J(ViLI.VL(hDpC 	 4 
I 	 •• 	 - 	
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•: 

$ 

r 	 rt 	,\iLILl 	ili 	(hc d 	, (Iiir 	in (tic old L 

(1hunu(IL1spcicuuwly Ui 1h basic grade or the old ul! . Oi 	.k 	• 

) 	
Nu (l(Ld 2 () 9 	lIO\V( (I U t1()t 0 1 SU)I IWJHCIiU Y po1s to u )Uj 	( 

oUici dc in (if IV in coinplitnee ol lIii otlice Order d tied 16.6 9 	ti 

L 	 Unified that Cu 1Vwtto be t'ivut to tI 	011iutilS in (lie u iu etur I 	
, 

wini WCR senior to (Ia nUiet its oFoldcidte placed in Gr. I 	U 	ni ' 

nun ily 	 biie t 	Such cutup iii R)iI was not to be di i n by illt 

oIl teiilS 1 old cult e ho wcu working igaitist superiiu ineraty p0 t 	Ii \U ' 

tvoirI their i evet sioti in put suaiice of Order dated 13.12.95.  

	

• 	.1 

-. it was mentioned in 0rdcr No. 226/94- I E.i1 dated 1.3.96 (hat the uwtna 

ruli s 01 reset Vation would apply to proiiiOtiOliS iii Cr IV 	I he 	u i 

chullcntyed in thcCoiit. .11on'blc CAT Alitnedabad vide its J udicmcnt iatc - ......................-........... 
1 1.4.97 in OA No. 623/96 uId by I lon'ble lii ?h Court Cn1i at ha I 

---.- 

• 	'ftc saute Was reiterated vide this :ofFice teller of even No. 
 

. wherein it was einpinisiscd to review I)eCs in which teselVatlUit iva;te 
• 	have been applied, [or P111cellient. iii (3rd. IV. 

2. 	in view of the above •OII.IcI S. 
regarding 1itaccincilt to Cr. I V, the F'.1 \n;'. 

I 	ni y be taken 

(i) 	111 pursuance of Order No. 27..4/81-1.11 datc /tIth' 

restructured cadre 
oeidiepl teed iii Ut IV thu r tg iinst sril)ciliUiiieI 	p 

1ituuanC of ORler No 22-6/9 1  - L iFdfl iJ29Th tlThi11 I 

l&Ci7Thunito tci Is 1ictOidcrNo 	3/941L Ii dt  

CIECCt. 

(ii) 	'to comply with the AlunCdatI;td CAT Order 
CFCUIULC(I ViUe (hiS 4 

No. 226/94-'I'i.l1 itt. 22.3.97, review D1'C may be 	c.)'- 	J 

	

9.J 	 I yJ !i.2'-L1J-_.—'- - 

is mflLLl(iOiI( II III this otlir e  

• 	
.. 	•''iUi mninedinte c iTceL 7flh1igthle ullicials way be 1ilaccch 	I 

'I, 	 --".• -.• 	 • .-- 

theu P1Y 	tIC [I(L(I IIOtU)IILdl) 	However, ItO 1iU tt.\/I i ' 

1 
seIi oltiem1tk appioVed by teviewrdDPC 	-- 

H 	 . 	• ( ' 1 
- 	

-. 

. 	
,• 	 \f 	i 

• 	 j)1RI.(.:i (jI (iU. 

CI \ 

• 	 •• 	(. 	 1))(i ( P.4Y1d))J 
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W 	GOVERNMENT OF INDIA 
	 (I 

DEPARTMENT OF TELECOMMUNICATIONS 
OFFICE OF THE GENERAL MANAGER TELECOM 

.SILCI-IAR SSA:: SILCHAR 	
--------------------------- 

N. E-9/BCRJ174 
	

Dated at Silchar, the 21-06-2000 

In pursuance of the instructions contained in DOT New Delhi letter No. 22-6/94-TE-11 

dtd. 13-12-95 & subsequent clarifications vide letter No. 22-6/94-TE-1I dtd. 08-09-99 the promotion 
of Sri Hironmoy Ghose as Chief Telephone Supervisor (1?) (Grade-IV in BCR scheme) vide this office 
memo No. E-9IBCRJ164 dtd. 20-07-98 is found to have been erroneous after review. 

The said promotion order of Sri Ilironmoy Ghose is treated as cancelled and he is 
reverted to his substantive post of Senior Telephone Supervisor (P) w.e.f 2 1-06-2000. 

The pay of the official will be fixed under FR 31-A.' 

~  ~0 

(C.B. Nair) 

/ 	General Manager Telecom 

Silchar SSA : Silchar 

Copy to: - 

The Chief General ManagerTelecom, Assam Circle, Guwahati for kind information. 

The DE (E-1013), Silchar for information. 
The SDE E-10B), (MDF & PP), Silchar for information & necessary action. 

The Senior A.O. (Cash), 0/0 the GMT/Silchar. 
The A.A.O (Cash), 0/0 the GMT/Silchar. 

The Official conceriied. 
Personal file of the official. 
Chief SS, Pay Bill Section. 	 - 

Staff Stt. File. 

Office Copy. 

-- 	 Diisiona1 Epineer (P&A) 

0/0 the G.M. Telcocm, Sitchar. 

H 
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na 	
en decided that in the case of a person 

proceedm on leave, If the 

of lve Couflis for increment in the 
0fficiatiflg post under P.R. 26 

(b) (u) 

ct to the production of the neceSSa cerdflCat
es , his officiaung pay may be 

bed
under FR. 31 (2) from the ve date of i

nCremcat or increase in the sub-

n
dVC pay as if he was appointed to officiate in that post on that date. The benefit 

the increase in officlating pay can be had by him only 

from the date of resumP 

on of dudes t his next i ncrement in 
the  officiating post accrue to him from 

an earlier date in the ncxt year calculated with reference to the date of 

refiat10fl - 

pay. 	 - 

If, however, the cod of leve do not count for i
ncrement in the 0fficiating 

0ost, the Government servant will be enritled to get his 
officiaring pay rcflxed in case 

f y increase in the substanü pay 0ccurriflg du
ring the period of such leae, 

only from the date of his return from leave and in that case the next increment will 
fail due only on completion of prescribed period of duty for earning incremefl 

reckoned from the date 
0f resuming 

charge, unless he becc1es enritied to reflxadon 

from an earlier date. 
of pay under F.R. 31(2) oce again 

For radon of o
fficiaring pay under provisions

22-C, see Government 
of F .R.  

of India's Order (12) beloW that rule. 

M.F,, O.M. No. F. 2 (9).t. 111160, dated 
the 28th April, 1960 and the 8th November, 

1960 and O.M. No. I (8)-E. UI (A)173. dated the 6th AugWt, 1973 modng pars. 3 with effect 

from 6.8.19733 

(5) Reffxation of pay in a case 
coming 

under the purview of 'next 

below ile'.—A quesdon was 
raised whether reflad0fl of pay under P.R. 31 (2) 

en respect of a post in which a Government servant was not actually 0fficiaug at 

the time of enhancenmt of h substanrive pay but would have officiated under the 
- 

'next below rule' but for his 
deputadon to a still higher post. 

It is clarified that the provisioflS of sub-rule (2) of F
.R. 31 shall be applicable 

in these cases also. 

The pay of the Government servant concerned 
shall be refixed under F.R. 31 (2) 

n
ononallyin the postin which he would havecOntinued to officiate but for his depUta 

non to some other post or appointmcflt in an officiaring capaci to a still higher post. 
As and when the Government servant revere to that post from putationihigher 

post, the actual pay to be en to him on 
the date of reve rsion il1 be ar rived at 

	

wsth reference to such nodonal pay 
	 . 	 - 

the 12th July 

[G.1., M.F., O.M. No.2 (31).E. 171161, dated 	
, 1961.) 

(6) lvokimg 	
4enying automa efficienc 

F.R. 35 for 	
y bar ros5iflg 

Doub have been raised in the matter of fixation of pay unde 
t 	

r P.R. 31 in the follow- 

ing types of cases, namely- 

(a \%.hether reflxatiofl of o
fficiating pay under F.R. 31 (2) will be permis-

sible in a case where the increment of a Government servant at a parti-

cular stage or the effi iency 
bar stage in the officiaring post has been 

withheld for flure to pass a departmental examination; 

- 	 (b) whether in cases 
where the refixadon of pay under F.R. 31 (2) takes 

the pay of Government servant above the efficiency bar stage, such 

- 
. 

	

	
reftXat10 shod be allowed automata

llY even if the competent autho- 

rity feels that the Government servant is not fit to cross the efficiency 

- 	

- 	

nS other than faUure to pass a dcpartmentai examinatio
n.  

bar, for reaso  nder thg 

	

ases falling under paragraph I (a 	 ine 
) above, even u 

existing provisions of F.R. 31, the refixatiOn of pay can be denied by invok 2. In respect of c  

— L.-- 

133 

PAy 
F.R. 31-A) 

provisions of F.R. 35. This is because of the fact that the rcfi%atiofl of pay under 
F.R. 31 (2) is also subject to the provisions of F.R. 35. However, F.R. 31 has been 

amended in this regard. 

3. In regard to cas es  falling under paragraph 1 (b) above, it has been clarifld 

in Order (3) above, that the refixadon of pay above the e
fficiency bar stage will 

be automatic. However, in cases where the competent author' feels 
that such 

refixation should not be allowed for the reason that the Government 
servant con-

cerned is not actually fit to cross the 
effic

iency bar, the refixation of pay can be 

denied by invoking the provisions of F.R. 95 by issue of special orders in respect 

of each such case. 
special orders are issued the posit 

In cases where no such

ion would be as stated 

in Order (3) above. 
O.M. No.2 (49).E. 111161, dated 

the jlth Septemb. 1961.1 

• 	(7) Provisi0 o f P.R. 35 not to be inVO 	in cases of regular cadre 

below p. 

	

promofi0n See Government of India's Orders 	
R.  

AUDIT 1NSTRUcnONS 

The pay of a Government servant officiating in a post the pay of which 

is subject to increase upon the passing of an exanation or upon the completion 
of a certain period of service is the pay which he would, from rime to 

rime, receive 

	

stantiVeIy. 	 (Rep 
if he held the post 5 of'Audit 1,utrUCt1Ou 	rint). 1 

[Pars. 10 (i), Chap. IV. 

The pay of a Government servant 
officiating in a post the pay of which 

has been reduced 	
effect from the next successi thereto the reduced pay. on 

[P5t 10 (ii), Ch. IV, Sec. I of Manual of Audit lnstruCtiom (Reprint)) 

31A. 	
the provisions con 	d 

n
taine in these rules, 

"thpay of a Government servant whose promO0 shall be regulated in 
or nppOiUet to a 

post is found to be or to .bave been erroneoUSi 

 

accordance with any general or 
5 ria1. o9 issse41 by the .  reSident 

in thii behalf. - 	 . 	 - 	 - - 	 - 

1DIA'S ORDERS 
GO1ERNT OF  It has been decided that th 

(1) Refi%atiofl 
of pay on de.confirmatb0_ 

following provisions shall govern the pay ;nd incremenis of a Government servant 

- 	 flt1Ofl or a
ppointment in a substantive or officiating capacity to a post is 

,..:.- ,.,ffatts. 

_hO,,00vcrnme servant who 
has been erroneouslY 

promoted and appointed to a post in a substantive capacity the procedure pres-
cribed in the Minist of Home Affairs Office Memo. No. 32/5/54-ESts. (A), dated 

the 24th November, 1954, (not printed) 
superseded by 

O.M. No. 1212J67EStt. (D), 

dated the 21st March, 1968, (extract given below) for 

confirng the Governmt 

---- 
-~l — Jk. 

e.. s  

; .J" - 	 • 
• 0 

v-,.. 
kr;f;Z' 
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RULES 9 	
F.R. 31-A 

144 	- 

'F.R. 30 Omitted. 

1 F.R. 31. Omitted. 

F.R. 31-A. 	
W1thstanthng the proViSiOflS conta1fl 	

in these rules, 
0   

the pay of a G
oVC

rflhl ntSer\1t whose prOfllOtiOhl or appointmehlt to a 
post is found to be oi to have been erroneous, shall be regulated in ac-
cordafl with any general or special orders issued by the President in 

this behalf. GOYE1ENT OFINDL&'S ORDE1 

RefiXatiOfl of pay on decO11flrmatb0_lt has been decided 
that the 

ç00Win pr
ovisions shall govern the pay and increments of a Government 

servant whose promotion or app0int in a substantive or 0fficiatlng capac-
ity to a post is later found to be erroneous on the basis of facts. 

The orders of otcati0n of prornotiofl0t appOifle0.a Government 
servant should beCanCel as soon as it is broughtt0 

the no  ice of the Ap-

pointing Au
thority that such a promofiofl or apoiflt ha resulted from a 

factual error and the Government servant concerned. should, jmmediatY on 
such cancellation, be brought to the position which 

he 
would have held but for 

the incdrrt ordr of promotion or appornt 
In the caseho'' of a Government servant who has been erroneoY 

promoted and appointed to a post in a substaflti\'e 
capaCity, the procedare 

prescbed in the MiftiS 
of Home Affairs, Office Memo. No. 32/5/545t5. 

(A), dated the 24th Novemb, 1954 
(not prin1C 

superseded by O.M. No. 

l2/2/67-E5 
ED), dated the 21st March, 196S (extract given below) for de-

on
fiing the Government servant in that post should be followed and only 

thereafter the Government servant concerned should be brought do to the 
positi0fl which he would have held but for the enoneous promotj01apP0mt 
ment by the issue of orders as mentioned above. Service rendered by the 
Goveflt servant concerned the post to which 

he was \TonglY pro-

noted/aPP0t as a result of the error should not be 
reckoned for the pur-

pose of increments or for any other puoSe in that grade/post tO which he 
would not noallY be entitled but for the erroneous prOrnO0PPom eat. 

3. Any 0nseqUeflti promotions or appoinents of othet Govet 
servanrs made on the basis of the incorrect promotiofl or appoint of a par

- 

ticular Governmt servant will also be regarded as erroneous and such cases 
also will be regulated on the lines indicated the preceding paragraph. 

4 •  Except where the Appointing A
uthority is the P resideflt, the queSfiOfl 

whether promoti0aPP0me0t of a paiCular Government servant to a post 

was enofleotis or not should be decided by an 
authority next higher than the 

App0intg uth0flty in accordance with the established principles govemm 

. 
onizued by 0.1., Dept. of Per. & 

Trg., NoüOCatiOn o. 
l/10' 	ay-l), dated the 

30th AugUst, 1989 , ub1iShed in the Gazette of India, as GSR 679, dated the 16th SeptCm' 

19S9.  

FR.3 1  

.comotioflS/apPOtm 	
Where the Appointing 	otyis 	 - 

the deciS10' should rest with 
the  president and should,e fantl. Th MinisY 

of Hon Affairs should be èortsulted in respect of . 	 - 

the Service admiflis tVe) 
conoll by that Ministry. In other cases al.s 

the Ministry of Home Affairs may be 
consulted, if any point is doubtful. 

5. Cases of errOne0' ptOmotoaP90i in a substantive or Offlci-' 

hag ca
pacity should be viewed with sefl0U concern and suitable disciphinrY 

actiofl should be taken against the 
officers and staff responsible for such err 

neouS promO0fl. The orders eftxing the pay should be.. ssuèd expresslY 

under PR 3 1-A, and a copy thereof should be 
endorsed to the Minis of 

Fifla epaent of Exped 1  . . 

F., g.M. o. F. (2St 
111/59, 

dated the 14th MatCh, 1963.1 

EXTCT op G.L, 	
OM. No. 12/Z/6 .Estt. (D), DATED ThE 

21ST MARCH, 1965 AS MODIFIED BY G.1., DEPT. OP PER. & 

mG, O.M. No. 
1501 1/2/SgEstt. (D), DATED 

ThE 9Th AUGUST, 198S  

Subjec_Errone0 

conf1atbon of Governmt servants_0cu 

for canceation. 
It has been decided, in super5siO of the inScti0nS contained n this MiniS's o.M.° 32/5/54.Ests (A, dated the 24th Novenber, l95, on 

the above subject that the f0owing procedure should be followed while cafl 

ceIling orders r
elating to conftmtion of Govett servants which are later 

- on found to be errofle0us COnfiatbon can be cacelled, jf the order of conf°° was 
clearly ntraty to the 5tamtoty mies, and there is no power or disCre- 

va
cancy and the 0fmg authority had no power to create post to 

- tion to relaX the mles. 

0 
which the 0fficer was confed. 

If the order of conf° was made when there was n subSt 

If the order of coati0n was made in error, e.g., narni° 
	O° 

perSOfl   — mistake in identity. 
Orders of conftion in the abovementioned cases are void   

ab jfljtl0 

and   the o
fficer   does   not   acquire   any   ght   to   hold the post in   which   

the  order 

puot   to   onfi   h   ProviSio   of Aiche   311(2) of   the COnSt1t3Ofl are 
not, therefore,   aracted   and   the   procedurn   of   "shO\V   cause notice"   is   not re- 

  ancelliflg   the   order   of   confimtion. 

2.   In   regard to the order of confimtbon   which   was   made in cofla\'e 
quired to be followed before  

tion of executi\'e   or   ad   nistratl   instcti0nS   it has   no"   been deCided that 
there is   no objection to the   competent 0thority   passing   an order 

1tifying   the 

earlier erroneous  	
order   of   the   0fficial,   which   was passed j   c0fl 

travelltiofl of the  	
isting   mleS/iflSctj0flS   whether   staito'   or   admintra- 

tive/exete,   as otheVi5e, it   would amount to peematiot   of the   mistake 
and would be detTiment   to   the larger interests of Governmet }io''' ill 

FR—iO 
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 ALm 	a've Tribunal 

8 AUG 2 WI 
TT 

ti 	 C -[ I BUNAL 

/ 

ri Hironmoi 

Applicont  

-VERSUS 

j.jIui:i 

filed by 1;f. 

: 	•11°i•t. the 	 1. i cent has received a :cpy c 1 the 	 rcJ has 

:::' 	

ough the same. Savu and except the stahein w-ri ts,  Whq):i.-. h are 

n Categor ically admitted 1 r  

2 : 	Th.. t. With regard 1; c the statement made :1 n para I of I: 

hopp I I ::ri: offers no :::cmfnont on :1 t. 

3) 	T h t with regard to the . tat. cmc n t made 1 n para :2 of t. h 

the 	1:1. :.: n 	denQs the'COrr2Ctn2SS Of !tmcc and bçs to 

tate 	that percc:ns similarlyo :i tuited and........uni ;:L: are 	con 

tinuing I n'l:he posts wi.thout facing any rcvcr ion The detI d 

particulars regarding such .jun:iorc have been di. c:u:.:d bcIo; while  

narrating pa YOW I so sp I y 

Tb L. 	.; .. reqar ci to the ctatnwn;; made in 	 3 0 It 13 WS 

the appl :i '::ant of fore. no :::c:mmsnt on it.  

5) 	That with reps r d to t he statement made :1. n pars 4 o ft he WS 

1.... c:' 	applicant 	c:ft iii os t he correctness j::: 	same 	a cc. 	sane 	a re 

c:ontyar ..: the recv da ande rUIC:s cu:i di rn:; tn::.....iel ci 	it is 	ta 

1. ho 	pr cmot I on p1 cn to the app lic:an t .....cm the Son :1 or Te 1 0 



t~ 

.. 
LiJ:!r'v:. c.cr ,F1c:c.? 	($r 	T13(F) :: to the pc:ct of 	C:T3(F:) 

t.em:::::ra(y basis (ad hoc) 	folloing the due process. it is 'iLrthe-r 

.. ad that some a 1: he sen i. or BORO ffic i a is pointed out th2 

promoti on (adhcr : 	:1. van to the present app1 i cant I t in mandc' 

tuy 	far the of ii:: 151 reapc:nc.rits; to i'nisn such comp].ai n 	Kf 

prior to issuence of any order act inq on su:::h cc:mplain From 

the W3 it i a c v yet.a I c: I ear thgatt he comp 1 a :i na we re made c:n 

8/12/98 and 5/4/99 but pricr to issuance c f the :i.mpucned or der o f  

rs'rn's ion same was not cc:mmuni ca ted to the app Ii cent (il t hcuch 

:1 ri the c.omp lain let tar dtd 2:8/7/98 there has been ment icned in 

:: is]. No 5 Of 1: c .iel concerned but no copy has been aEniac: on 

him Tha..p.:.u.t the clii c :ial re'::pondenta reIyinc solely on the 

ccmplain without verrifying the raccrda more part .r:ulsr ly the 

srvice bock of the concerned empic:yses v:isa vie the app]. I cant. 

The r espondents have tat:en in t;c canal derat ion on :L ncorrect ç:redo-

t lIon .1 1 at wh :ic h I a, yet to be c: I r rule ted :1 nv ii; i nci raprosentet: i cna 

f±r it.s cc;rrec:tic'n, 

/ 
The 	app 1:1. can 1:a I .. o 	don las 1: hE? 	car rec t ness of statement: 	that: 

he has got no vet.od ci. qht 	'lcrrecular proinot :ion his 	such 	p..ocno-- 

Son 	is 	an 	.ctc: 	ho: basis. 	it 	Is stated 	that an ad bc: 	:romot ion 

f I Iciwad 	by al 1 the caper....men i::al .....:..(r.... ant I il od the apreons 	for 

his pc•?rrnariant a.t:scrp t:L::n sub,jac:t; to i_l ]. f I Iment of ric:!rma for 	the 

za I d h I nba r pus T s.s the p r as nt app Ii cci ri 1; hay I or fu II F 1 1 'i ; I 

the 	re.c:p....i. red noniia 	is cant. :1. led 1::: 	jet hi a permanent 	.at:sc'p. 

crc :8: Nc•:dIose to sai here that while c:ivi.  nq 

bc:c 	p'.:cnc.:ic.ri it is the CIL1.ty c.........te? Qnçi1c:/r:r to 	fcl l:c, 	cert;ci! 

pc::.:: aedu r as 	meant. for 	t ho :.n': The p resent ad hoc prom6t ion 	o f  

appi :i::ant; In quest ic.; 	is 	an ad hoL 	promotic:n f:1 ].wsln all 	the 

rq 	. red ncr ins and :Iemo canno U be 	::sn::E II ad 	baa I ng on some 	cam- 

pla:i nt made by some .1 ntercir:i.tad ci. cc: ic: 

The applicant ci aves leave of 	this iJcn 	ble Tribunal 	to 



r3 

f::! :çj ': 	•:; c: relevantrules at time c 1 hearing::ft 	:: 

Q. I:That 	: 	'rqi' cJ 	taternent md: in ::ara 5 ci f the c i tn 

: t:mn t the applicantdenies t ' 	 C Ci Y C t i :ns of the same and 

I 	to state that the c cm p r i. s :1 c n r.t :1 v!n by t: he respondents 

L: ' no -R I eV(.? '.. y since the feeder cadre c I the 	p: I :i ::: : nt as 	. I 

s :S .L Sukum]. Ch. Das E and SaiJ :[ b 9Lr.::r are 	f f:rent applicant  

1i from the cadre of Te Iephcne Op:?rt:cr whereas said S :1. Su::u 

Ch. Das and Sr I Sanjib Sarkar came from the :de of ft : hni 

	

the other ••ard said B:i. Barkarwhc. is senior t c 	in 

r.... L 	•. 	
• 	. 	. 	 . 	.- .c 	••r . 	.. 	• 	. 	. 	. 	!... 	. 	 ' 	. 	 . 	-, . 	, 	.. A 	.) 	 I 	 • 	 ' 	

L 	 F 	 j 	. 	J 	 L 	 i... i 

udh 	d h:::: pc:m:it :L:::n 	cont 	V' .:i 	 s:?:i cI 	:1 	I 	I 
. 

•t; 	I 

 

1 nantinuing .. ]. i:i:. ;  he is • jLtri:i to Nr,  

The 	respondents,without :;.i:::': ' :: I :;i : r 	;c: 	rc; ' :!vpoint 	and 

. :.whoul rMering the 	 : f the k;Jç:I ;i. 	 to the circle 	office  

islued the order of r:ves ion da:ec1 21 6 	 di is  

: :pi t:. theret;::'.1:ii non application of n:iric 

The applicant craves I :.v'i 	s i!cn L:Ic: Tribunal 	for 	. 

Mection to the the respondents 1; 

connected documents at the t I me c. 1 hearing of 

t with regard to i: lie statement m a cIa I n pa r a S of the 

riictaie.amc:ni; 	the appl:icant: ccanies the cc'rrec:t.neaa Of 	the 

begs to state that I n t hc: baa :1::: qradE no senoir perscn  

Lao n :upa. r'c:. U by t he a pp ii can U. Fr em the compa I a ic n t ca La I 

± a 	':. ryeU.: 1 c ]. c?;et: Il. P 	::lekcab::r ty 	hay :1 nq 	bes :1 c 	cade 

an ::r I t:v N:::'. 153 entareci baa :1::: grade as T 0 on 28 3 62 and 	I 

shown 	ha 1. on U ha. same cIa ta he has been c:: 'if :i in.d 	wh :1. cli 	I 

'eU c relevant As per the OA cia te U S 1 2 84 and 

4JR.84 :i 1; has been clearly spa 1 1; out the method and per :1. cd of 

roPation as fc:IIwcs 

rEact. Re c rul 

To pcet with ml n±rnumcf pay scale of Re 2880/- 	( F'rci: 

S 

-- 
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rev j as c! ac a S :?-O  n ri above c. r to posts f c::r wh i h ma> I mum a çe 	3. :1. ml 

e::,i t:men';; 	is 35 years Cr not involving trainning I a 

B. 	Pd 3. 	c:thEr 	di;.ct: 	recruits and in 	(:lE2C 	whare 	pi'cHat:n 

In: I ucics on .j::.b tra inn I nc Is :2 years 

The reap;::ndenta coot ar y to t 	:. conf I ;red Mr. ::ha.::::.rty S 

r' 

	

Li 	 ,ii.L..: 	.,.:.i 	:..L... 1 	.II..rd.1/ 	to 

No 37/72/%8 STD dated :27 LI EE; chara :i n per ± cc! of prcbat i 

team mentioned as 2 years 1;: r : Ci: f .L V 1;S t ±00 said Sri 	C: 

y E SC? V lit: S was macft.: permanent w.e.f :21 - 6 68 w her a as he 

qt_;.i.rsc.! quariparmncy WE? f I 766 Which IS parse illegal.  

he par sc n nacns d ± n as :i a 3. N:: :2 has a t a I ned t ha age c. 1 

s.nmat ± on .aoc.i no. longer in the service.  

In ::ascc of Br:i M.L.his date of entry 10 250.64  

eaa:Ln the qradal:; Ion : Is.t 	Di :is.ic1 :: ± t. has been shown 	be 

4. 	. 
ccnfirmed 	 i 	 I 	 I i ) fl 	 J 	 1 	I 

4 	 not ICOFD 1 ± ed their mind I n issuing theI ;1pUriCC? c! 

:irds 

	

::ftLa 	::rc:k?r ca.tci 	:.. 1 

	

culating 	s d:iv±a:si.a3. cct. 1cr; 3. 1St is 

enclosed horewith and ma. r :: Sc] as NNEXURE 

-. r 

The app 3. 1 cant cr avas 1 says Of this Hon bI E:? Tr I i:.:una I 	for a 

11' ..............n 	1: c 	t ha respondents to p r ode ca the 	r ec cr cia 	i n c I U ci:in 

:in:].ud:i nd 	tha aarv:i cc:: 5cc!:: of Mr. N. S Dhar , 	t FC:h.d..:r1bc:r y 	and 

Whosh app 3. :1 !::ar; ::.::t the L I ma of hear I ng of t ha ccsc: 

From the abyss it is c Isar that the mandatory c!u:L dra]. I nsa as 

medtioned .....:;ove YC: ca cii. nC4 confirmationn of SE? YV :1 CE?? 1 0 V ,spa::t o 1 

Mr C:!ak rabc;'t, as wall, as N; Dha r has not been ic: 11 c:'wed Had the 

u 1 as bas n f o 11 czws Ci by the r eapc.... den 1:5 as has been dc na ± n t he 

::aa of prasent app1 [cant both MrWhar and Mr. Ohakreboi ty wcuI 
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as beermuch jun 1 a rt:c 	him.  

Is 	stated 	the 	I ifipunuec; cr dE:r 	has 	:ces n:i esueci baa 

::c:m::.ain 	made 	by 	some 	of the Officials and i:tc 

It
he 

p I sal ug 

sal ci 	:inpunad order 	the  .uni t:y 	01 	hearing has 	deriisd 

spp1I cant 	Esn' ythi nq has .::sen dons behi ndthe 

aç.:p:at 	and 	thus the said 	:impuqned crder of 	rever- 

I an is a 	nulity 	I n 	1; he eve of laW  

it 	Is 	fc.'.her 	dnici 	that the 	Circular 	cit 8/9/99 !:.bes 

.i,Qued fyi nc 	the prcceduyc icr such prcmc.t icn boal 

4i. ch the 	:Lm:)e..ceci 	order 	has been 	issued. 	it is pert I nent 	to 

Sention here 	I: ha i; 	1; bc.: 	order 	cit 8 / 9/99 	•. n ci 	I I; 	a 	su bc; I qua n 	:: I 	I 

v I cia 	cr cia 	Cit 	38/ 1 2/99 an Ci 2 /6/$88c. 	has baa n 	as I: 	aside  

ci byl; the Han b 1 a Principal Ln: h ch 02 a ..I I 	:1 nc 	On 

44-5/2000 	 r a .i .......:i I I a. r cc.ccc t :i cn was :i. nvc I 'ied 

1J:; 	applicant inspM Of I':ic:; ::c:C't: .:ff :::'vl. c:cc i.  Ci not 	c::il 1c:c:t. 

tIc:? fu]. I ta:I. of the sal ci judgement and orda di:: 2/E:/:800 

-..]; cOPY p ....hI :1 sbec: I n the ................I 	ThaI acorn : i n 	t's july issue 2083 

Tel acorn EL.t I I a I : I fl i:jitJ:. 	ISSUE' 2808 whera t bare 

C. mac; t Lana 
on thesaid judgement are a....na : c:c:i he raw :i ' h a. ad mark c:c ci 

CiC 	 ...... 

Bill  Tha t with reuerd to t he at .a 1; amen I: ma cia in pa a 7 a ft 

Ii That a I 	h regerd .';.: 
at a tame 't: 	ma cia' 	I ..... n pa. a B of 

a p 	I I a .S;K 1: 	reitErateS anc reaffirms 	the 	ate 1: ama .... i: 	made a boy c:: 	a n ci 

ta state that aiaC::cz the 	orcie: 	cii:: 	8/9/99 	it erid 	a saisl 

a I :u r I I 	I anc; 8/ 	:7/ ........ 1 9 and 2/6/:2000 has been ques. hc:?d 	by 	t ha 

L. la: F'1 	.1. uc I p.. I Beach I a: 3A 	423/2833 f he quest: con 	C: 

Df t he so mc::' 	i a 	does not a : I at 	1 1: 	1 a 	a I sc 	to 1: I... 1:. a 	ci 	that ca cia r 11 
It B/9/::9 :i::::.oIao 11 	caa I. 	in 	v0w 	of 	the 	.juciciatnent: 	cit 2/5/2833 

The 1 Ia. p p 	an to I sc: cica: lee 	t ha 	ccrrectness 	;: 1 	th, statement  

uoti.p .......... yulac::.ec;::i the ... ... Oav ;::C 	IndIas 	:rc:le 	ra,c:ar dinc: cal 



) 

j. 

4 	' 	'f::: 's i.r r;t.d abov 	I t I s : 1er that t 

•kd1 	
T' :1: ion CiVfl to the app]. i ::tn; was not 	rrcr:::u 	t..:di 

!• • r•1_: 	1.:. b: 	above r u les £;:':r e not applicabl e :1. ii •t: ' e 	p resent 	::sG 

T I ;t: 	. 
	from the r::'cndeiits cuc! . t; t.:: have provided 	him 	an 

opyrtu n ity c f !•ia :i c:i  b 1 : r.  E I ::Ltz fl C ? oi 	 :: said c r• cJ: r• 

That  tJ:.t;!1 regard •t:c the statement n.ck2 in :)t. 9 of 	the 	!1jE3 

WPEJapp!iC--_-'..'knt begs to Ek;.te taL 1; he :iir:it..çriCi C C. C1' of 	Y3''E 

i; H• 	cdc 	t!'VE: I fl n..t' . - e :asti rig st.i (Jma 	on him w± 

aff6rding ti].ffl oppor tunity of hearing. 

i ' . :: 	•T••at• w:i. th regard to the Statement cyac:1e i n para ao of the 	WE3 

thW ap p licant reitera tes and re. .1: •f I r•cn. •t; te statement cra c: 

jell as • i in •L:°•';' 

I 	THa L w ii:: h regard to I: ha Statement ma c_ia in pa a II Of t he 	JE 

11 cant bec.s to state that adm i t ted I ye respondents have 

thE: orcier of rav::i::'.1L.'n wi. Lb fci:L lcw:i np the rules end 	aaM)O 
1psled 

 

violative of natural justice-it is ft.,trt.hr'etaLOd that 	the 

n den La t hemse 1 es have 	ad t he 1 a:: LI:: bat be i :npune d 

c.nd: 	::::fr cvccn:F has been issued :._r ro:::ei pt of c::mplCu.flLa 	or:d 

I: c: sc C a i. I ed L_JC:i meet :1 n p but not hi up was communicated  

him 	pr.  :1 ar 	t::::iaa.uerice of said :Lm_t..uned ci der 	a:.: 	that 	the 

Jppl i. cant ccul d p1 ace his say in the ;rat'Lc:r.  

1 3 :: That w ± t h 	par ci t a t: he at a. t omen t ma dcc I n par a 1 2 C: t 	WS 

Qhej a ppl I cant re i t:e y f: as and r es ff1 r nms the stat ement macicc above 

we 1. I as :1 n t 

Jart. 1 rem t: he al :reae ± ci re p1 y....... e ap p1±:: ant a La Los that t. ha 

e 	F I c a Li C: n me do 	i:3y I: ha cia c er ant. ± a n:: F: I n p r ape 	fe m an 

bc:: 	preys for a di ract len from i.:bia. Hon ble Ti l.:unal 

:1 ca be issued I:c: t:he do::, l.ar ...... 1; to e': plain 	the 	met tar 

liefara the Hen bla Ti:i bunel 



H 
V E F: F I C A T 	I 0 N 

T 
i 	 ..I 	... 

L!.,...... 
... 	 •. 	•:::. t. 	 ... .F 	4••• .... 	.... c 	, 

1 
.. 	 •...f I 	... 	 I::. 	1 

age d about S present lyc 	I n C:h :1 	'1 Te ). e phc::nEl 	SUPE 1 

vis:.cr 	(F) TiLui: 	Exchange ,  S. 1chcr 	do hsreby 'ooismnly affirm and 

vy I ly th tto stat emen ts ma de 	I n 	t ha:  pa i a q 	aç:hs 

P . 
 L'2.9 	1'3  r e  y3 l;iiflv know l edge  

in pa ag r a.phs 

are :nattsrs 	cf rs'::. cids 	which 	I 	beliave to be tre 	and 	L hc~  

ratts e ry humb 1 a subs I s's ic n's 	be fara 1: he 	Hcn 	LI Is Ti 	:1 bt..tno. I 	a. 	id 	I 

have not supp Eased any materIal 	fac to r: '1 	the 	case 

And I a. qn t h is. ver i. float L!:n on this t he .3t& day of 

2 2 I 

po' 
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.1 

Govt.of India 
Department of TelecOmmUfliCat0fl 

1iffice of the Telecom District Manager:Silchar Teicom District 
Silchar zi 788001. 

Nw E-9/61/12 Dated at Si:f char, 
the 01st Apri]'8 

I S.DE}3 SDE(TRUNK)/SC 
SRI D.DUTTA MAZUFIDER, SDOF-l/SC 

91 S.P .CHAKRABORTY, SDOP/KRIMGANJ 
SRI A.K.DAS, SDE(CBLE)/SXLCHR 
SRI 3 .R.8HATTACHARjEE,SD0T/HA 
SRI D..DS,SDE(GR. )/PATHfRKANDHI 
SRI R.K.MALLAH,SDOP - II/SILCHAR  

SRI M.K 1 CHAKRABORTY,SDE(E 1  
SRI S.S.ENDOW,SDE(CONST)/SILCHAR  
SRI RD.MITRA, SDE(I)/SILCHAR 
SRI A.KNAG,SDE(GR. )JUDHERBOND 
SRI B.B.NATH,SDOT1SILCHR 
SRI J.R.NTH, SDOT/KRIMGANJ 
SRI D. PURKAVASTHA, SDOT/HAFLONG 
SRI J.K.,.SIHA, SDE(ADMN)/SILCHAR 

Sub;- Draft Gradation list of TOA(P) working under SILCHR 

SSA. 

A 	Draft Gradation list of TOA(P) 
working under this 

division is sent herewith for distribution amoung the TOA(P) 
working under you. 

Qbiection,if any received from any official should reach 

this pffice positively on or before 20-04-98 for rectificatiOf 
If any objection reach this office after 20-04-98 (qill not be 

entertained. 

This may please be treated as MOST URGENT. 

(NJ. ROY) 
Sub-divisiOr%a). Er,Qine1r0ARD) 

0/0 the T.D.M•/SILCHR I 



SRI SOROJ K. BHPTTRCHPRJEE SC 

SRI R.C.PAUL 	 SC 

SRI SUJIT KR n  BPS 	 Sc 

SRI JYOTIRPIPY ROY ,, 	Sc 

SRI B.K.FPUL 	 OC 

SRI L.K.SABDEKPR 	 SC 

SRI J.K.MALPKAR 	 Sc 

MRS. PIPYA CHPKRABORTY / 	OC 

SRI BIIA8ATOSH WATH 	 OC 

SRI i.IDHYAPPTI SINGH 	CC 

SRI K.U.BARBHUIYP 	 SC 

MRS.SHWETA CHOUDHUY 	CC 

SRI DENINDRA SINGH 	 SC 

	

073 	MRS SH1PRA ROY 	 CC 

	

014, 	SM1 SUJATA DRS-I 	 CC 

SPIT P4IRUPPMP SEN 	 CC 

SPT SUWLA ENDOLJ 	 Sc 

• 	077. 	SlIT DEBAHUTI 868 	 OC 

	

078. 	SPIT ASHIPIA 0681 	 SC - 

	

07. 	SRI S.CHOUDHURY 	 CC 

	

080. 	SlIT MIWATI DAS 	 Sc 

• 	 ,,..-0. .L 	SPIT TAPATI NAG 	 CC 

SPIT N.BHATTACHP.RJEE 	 CC 

SPIT LILA BHATTACHARJEE 	CC 

SRI SAXDIJR RPHPNAI4 	 CC 

X'MRS .JAYANTI BHATTPCNARJEE CC 

• 	086. 	SRI SORAJ BHPTTACIIPRJEE 	SC 

• 	 UJ7. 

A( 
,- 	062. 

p063. 
- 	064. 

-- 	 065. 

066 

/ - 

St. NO- Name of the official 	Comaunity StatUs 

F (Grade) 

051 	- SRI RPNPRIR CHPKRPBORTY SC II 

2. SRI UPENDRP NJ1RSUDRA Sc III 

SRI SEKHR. J. 868 CC II 

,054. SRI MOTILAL DHP.R cc III 
II  

thI ( 	055.. r.RS.MITRA DEB Oc 
.00 

III 
uP 

'1 	056. MRS. 	S.L.SIN1iA 

 - SRI L.BPUI ST III 

 MRS S.ZPTE ST Ill 

co 	UOQTPCflO (HKRAI3ORTY CC III 

SPIT SITUP DEB 	 SC 

SRI S.KSUTRADHAR 	 Sc 

.,.-MRS Jc4YANTI BHPTT(1CHRJEEIIOC 

MRS S.PURKAVSTHA 	 OC 

SPIT SWAPS4P PAUL 	 CC 

SPIT S1OAWI CHRP1-OfTY 	OC 

IRS RADHA RAK1 PAIQ 	 CC 

SPIT SHILA B1SUAS 	 Sc 

11545 tJ.NHPTTRCHAWJCI1 I 	DC 

SlIT SUJATA BPS-il 	 SC 

	

07. 	SRI fl.K.NPII-i 	 CC 

	

098. 	SPIT rsoeuTIJSREE CHA14ORTY OC 
Sr51 KALPITO DiTTP 	 CC  

Contd .... 

(2) 

D.0.0 	D.O.E.: 	Date of 	Date of 	Uorkin9 	RemarS 

in the dept 	entry in the Confirmation wider 
- 	 - 	 preseni. cadre 

fl -- 	-- 	cnh/I4!4 
01-09-51 	06-07-75 	0o-e-n 	 ' 

8i.035 	i0T75 	810175 	0i-0488 	SDE(IRUNK) TOP(S) Gr.I1I w.e.f.0I0l9
4  

16-07-75 	81-84-88 	506 (TRUNK) 

	

010248 	-864 	25-0864 	08-1 SDOT/I-.'RM 	R1e38 joined on 101275 

	

- AS PER S/B 2thi 	
lOp(S) Gr.-III u.e.4.24l09@ 

	

30-12-54 	17-0-7S 	Ir-07-16 	01-04-83 	SDE(I)/SC 

	

15-01-56 	19-0T-7 	- 19-07-78 	81-94-83 	506 (TRUNH) 

	

17-0458 	19-8 	8?-7 	19-07-78 	01-04-88 	SDOT/HKF 	TOP(S) Or-. -111 u.e.4. 02-01-96 

17015 	198718 	19-07-78 	81-04-88 	SDOT/HLF 	10P45) Gr-I1I w.e.f. g3-l96 

01-03-42 - 20-9-621 	20-09-62 	
01-03-66 SOE(TRUNN) RuIe-38 joi1don 0i12-T9 

TOAG) Gr-.-I'lI w.e.f. 01-1290 

	

01-12-41 	1646-67 	16-06-67 	01-03-74 SDOT/KRPI 	Rule-38 joined on 01-12-78 

	

01-08-50 	0!-0973 	01-09-73 	01-04-88 SDOT/HFL 	
Rule-38 joined on 10-12-78 

137-02-71 (LPU @41Y 	01-04-68 	556 (TRUNK) 

3001-47 (.M)04-c'1-i9 	01-04-88 	SDE.(TRUNI) 

	

01-12-43 	05-10-65 	05-10-65 	01-03-69 	SDOT/}(RM 	Ri1e-38 joined on 15-10-19 

1OA(G Sr.-111 w.e.f.010791 	- 

	

01-65-48 	7-øi-72(8.M)06-8879 	01-04-88 5501/NFL 

	

27-11-52 	O1-01-77-(L.M) 19-OS-GO 	81-04-88 	SDOT/HLS< 

	

22-12-42 	27-8-65 	27-08-65 	01-03-69 	SDE (TRUNK) R*.ile-38 joi'ned on 15-058 

	

010f46 	12-ø172 	12-01-12 	0-03- 74 	SDOl/HLK 	Ru1e38 joined on e3-098 

(3 -02-71(L.11)02-0381 	
SDOT/HLK 

	

03-02-E' 	5-03-8I 	05-031-81 	01-04-88 	SL1OT/HLK 

	

26- 002- 6 	22-04-02 	22-04-82 	03-04-88 SDOT/HLK, 

	

31-05-58 	21-04-82 	21-04-82 	01-84-88 TOn/SC 

	

21-01-6) • 	-1-84-2 	21-04-82 	Øi-04-8 - SGOT/KRPI 
2  

	

15242 	21202 	01-04-88 	506(J)/SC. 	- 

	

39-1241 	1-04-82 	21-04-82 	01-04-88 	S10T/KRN 

	

21-04-82 	01-04-OS 	SOC (1) /SC 

	

ii-62 	21-04-,62 	21-04-8201-04-88 SDE(1)J5C 

	

øi-06-81 	21-04-82 	21-04-82 	01-64-88 	SI,OT/KRM 

	

01-18-61 	21482 	21-04-82 	01-04-88 TOM/SC -0  

	

30-12-51 	21-0-82 	21-04-82 	01-04-88 586 (TRUNK) 

21-04-82 	21-04-82 	01-04-88 	586 (I) /SC 

	

1101-60 	06-i-82 - 06-11-82 	01-04-88 	SDOT/KRM 

	

010l4. 	23-2:9-63 	23-09-63 	01-03-67 	SDQT/HLK 	Ru1e38 joined on 18-04-83 

- 	TOP(S) GT--III  

	

05-10--' 3 	25-081.. 	25-08-7S 	-04-88 	SEOT/KRPI 	RuIe-38 joined on 11-07-83 

	

21-01-63 	22_08_19 	• 22-08-79 	01-04708 	506(I)/SC 	Rule-38 joined on 06-09-86 

23-1155 	18-06-78 	18-06-78 	Oi-03-82 	SDOT/HFL 	Rule-38 joined on 06-09-86 	.1-. 

22-04-4S 	2fO-8-65 	21-68-65 	81-23-19 	S8O1/HLI< 	Ru1-38 joined on 14-02-87 

	

01-10-49 - 29-1ø4 -. 29-10-70 	29-10-19 	SOOT/KR 	Rule-38 joined on 03-03-87 

21-12-59 - 24_1_87Z4-1187 	01-04-88 	CGPIT/GH 

21-11 -59 	301.1-8? 	3e-fl870l488 - CGMT/SH 	• 	- - 	- - 

10-022 - 231-87 	23-13-87 	01-04-68 

23-10-tO -- 22-ii8T. 	22-11-87 	01-04-88 	SL'E (1) .'SC 

01-03-00 	22--87 	22-11-81 	61-04-88 	T1;n/SC 

	

01-12-6 	•22-187 	22-11-8781-04-86 	T8n/SC 	-- 	 •-' 	 - - 

09-81-08 	22-11-87 	22-11-87 • 01-04-83 	C11T/GH 	 • 

05-03-61 	24-11-8 - 	24-11-87 	01-04-88 	CGRT/GN 	 • 	- 

81-0l-'-3 	22-11-5 	22-11-81 • 	61-04-85 	TDr.fS 	 - 

14-0-1 	22_lhl_€ 	22-11-87 	NOT COUP. SOOT/NIL 

1T-02-5) 	22-11-2 	22-11-87 	LOl CCCL. 	3l'8 K 	• 	 • - 
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i SL NO 	Name of the ofliciai 	Comuny Status D 0 	D U E 	I 	te of Date oi Working PearL 

S (Crade) in th 	'itt 	entry in the Confraticn under,  

A • ' .- - 	 __SS:S.__ . , - _; - 
• 	 . øø1 ;  SRI SAILEtDRA KR.flAS SC . IV s 	ø142 j43* 14363 ø1ø36 SDE(TRUN) TO(&) Gr.-XV w.c.F. 11-01-94- 	• 

. 002 - RI. J.K.KI1< QC 	• V 1-(3-4• . 21-06-61 15-5-64 SDOT/I(RP TOP<G) Gr.-IV w.e+. 0101 

803.. MRS S.R.OUTTA DC III 10-83-44 06_03163: 06-03-63 01-03-65 SDOT/KRP 100(3) Or.-iII w.e.f.24-10-90 

 SRI PROBIR CH.DOS DC IU 01--4i. O3R3-63 03-03-63 01-03-66 SDOT/KRM TOO(S) Gr.-TV w.e.+. 	-0198 

 SRI HIRONMOY GHOSH f OC III 01-05-42 04-0363 04-03-63 01-03-6 SDE(TRUPJ() TOO(S) Sr.-II1 w.e..24-18-90 

P - 	 006. SRi B.C.CHOUDHURV OC III 0104--4- 04-03-62 04-03-63 01-03-66 SDOP-I/SC TOO(S). 6r.-III w.e.f.24-18-90 

 SRi J.N.DEV DC III 01-02-4: 06O3.16 06-03-63 01-03-66 SDDT/HLF TOO(S) 6r.-1II'..e..f.24-10-90 

 <9RI S.B.CHDLIDH'JRY DC 111 02-02-4. -07-34.43 07-03-63 01-03-66 SDOT/HLI< TOO(S) Sr.-1iI w.e.f.24-10-90 

 MRS 508110 CHRKROBORTV DC III 21-01-4' 22--j263. 22-12-63 0I-03-66'-'SDOT/HLt< TOO(S) Sr.-III w.e.f.24-10-90 

 MRS. UMO BEPJORJEE X DC III' 81-10-4:' 07-03-62 07-03-63 01-03-67 SDE(I)/SC TOO(S) Gr.-1Ii,w.e.f.24-10-90. 

v. 	jfl  SRI HEMENDRA KR.DAS DC III 01-03-44 '09-09-6 09-709-63 01-03-67 SDOT/KRM TOO(S) Gr.-II1 w.e.24-1090 

 SRI P.K.KAR- DC III 01-87-42 22-12-63 	/ 22-12-63 01-03-68 SDDT/HL}( TOO(S) 5r--III u.e.+.24-10-90 
 SRI B.C.NOTH?1 DC III 81-08-4 1  23-12-63 23-12-63 01-03-68 SDE(TRUNII) TOO(S) St-.-III w.e.f.24-10-90 
 SRI A.R.KHON 	- 

- DC III 01-07-44 38-9-6 30-09-64 1-03-68 SD0T/R TOO(S) Gr.-III w.e.+.24-10--90 
S  015. , 	SRI B. DERNATH DC XII 81-2-44 04-03-6 04-03-65 01-03-68 SDE(I)/SC TOO(S) Sr.-(1-Ii-w.e.-f.01-07-91 

016.. - 	SRI S.R.ROY DC III 19-12-44 	... 18-0646:- - 10-06-65 01-03-68 SDE(TRUNI<) TOO(S) Or.--II w.e.4.01-07-91 
011. SRI B.M.CHA11RRBORTY DC III 01-03-43 tS-12j62 15-12-62 01-03-65 SDOT/HLK Rule-38 joined on 12-07-65 

S TOO(S) 	Gr.-IIi w.e.-f.24-10-90 - 
018. MISS MOWJULA SEN DC II! 4_4_1(/ -. 23-•O8-6. 23-08-65 01-03-68 SDOT/ERrt TOO(S) Gr.-III w.e.-f..01-07-91, 

r 	 . SRI N.C.DUTTR DC III O1-05-E 04-05-62 04-05-62 01-03-12 SDE (TRUN1 Rule-35 joined on 12-85-65 

- 	 - ' TOO(S) Gr.-III u.e.-f.24-10-90 	-. 
S  

_.-020. MRS.P.S1RI DC II 30-83-46 26-07-6, ,26-i17-66 01-83-69 SDE(TRURK) 

• 	 - 021. SRI R.K.DOS 	 - DC III 01-02-47 29-0746 2907-66 '01-04-88 SDOT/KRM TOO(S) Sr.-iII w.e.f.01-01-93 
022. SRI 11.L.NATH DC III 29-02-44 31--87-46 31-07-66 01-03-71 SDE(TRLINK) TOO(S) Gr.-11I w.e.f.01-R1-93 

- 	023. SRI ODHAR CH. DOS DC III 01'8-4 19-166- 19-10-66 ' 01-03-72 SOOT/KRM TOO(S) 6r.-II1 w.e.-f.01-21-93 
024. MRS ANIMA CHOUDHLJRY DC III 01-01-h 21-0:' 21-06-65 01-03-69 SDE(TRUNN) TOO(S) Gr.-IIi .e.-f.01-0791 

MRS SANTI BHOTTACHORJEE DC III 31-01--46 812--6T 01-05-67 01-03-72 SDE(TRUN)T TOO(S) Sr--I1i w.e.-F.D1-0?-93 
 SRI M.U.BOR1HUIYA DC 111 01-03-2 01-45-47/. 01-05-61 01-03-72 SDE(TRU1J TOO(S) Gr.-1II w.e.f.01-07-93 
 SRI SK.NOZUMDAR CC III 25-03-46 85-85-el- 05-05-67 01-03-72 - SDE (1)/SC 70003) Gr.-II1 u.e.f.01-07-93 
 SRI SOLIL PURI<OYSTHO CC 	- 111 '01)0--2 84-05-3 04-85-63 01-83-73 SDOP-I!SC TOO(S) Gr.-II1 w .e.f.24-18-?0 

• 	'  SRI RR.00HORJE )&. DC 1)1 01-c'4--1 13_06.0 13-86-60 01-03-63 SOUT/RRM TOO(S) Or.-III w.e.24-1098. 
 SRI ANUX VR.DAS DC III 11-82-A5 22-09-5 22-08-65 81-83-73 SDOP/KTh ICR(S) Gr.-JI1 w.e.4.0)0??) 

,031. SRI P.R.CHOKR000RTY DC 111 17-00-'6 10-08-65 23-06-13 SDE(TRtJN<) TOO(S) Gr.-III ef.01-07-91 
 SRI S.K.DUTTA DC III 01-01-45 17-0577 17-05-67 16-06-73 SD(JP-I/SC TOO(S) Sr.-III w.e.f.01-07-93 

Ifli-  MRS SHIPRA CHOUDHURY DC 11 27-02-48 05-02-72 01-03-76 TOM/SC 	' 
 SRI R.DESOMUNH DC Il 01-05-46 13-08-72 13-08-12. 81-03-76 SDE (TRUNk') 
 - SRI SUBHOS Cl-I. 	DAS , &, DC 111 09-09-42 84-09-3 04-09-63 01-03-73 SDE(I)/SC Rule-38 joined on 24-08-72 

TOO(S) 	Gr.-III w.e.f.24-10-?0 
 SRI B.'R.NATH DC III 01-09-41 21-09-o2 21-09-62 01-03-67 SDE(E-10B) Rule-38 joined on 01-07-73 

• TOO(S)' Sr.-IXI'w.e.-f.24--10 -90 
 SRI L.K.CHOKROBORTY OC II 01-02-14 12-06-62 16-08-73 01-03-76 SOOT/IIRM- 
 MISS SOBITO SEN DC IL 010251 21683 21-88-73 01-04-88 SDE(I) /SC 

SRI M.HUSOIrJ OC II 13-12-53 22_0L73 22-88-73 01-84-88 SDE(TRUNII) - 

 SRI BIRENDRA CH.DOS SC II) 01-11-44 2T3 27-08-73 01-03-16 SDE(I)/SC TOO(S) Sr.-III u.e.f.01-01-94 

 SRI SUBRATA CHOKROBORTY DC II 28-05-54 22-08'3 22-08-73 01-04-88 SDE(TRUUP) 
 
 

- SRI 

SRI 

R.K.CHOKRABUPRTY 	CC 
PLOKESM ROYCHOUDHURY)(. CC 

11 

II 

19-08-52 

060355 

11-04t4 

1304.74 - 

11-04-74 
13-04-74 

01-04-88 

01-04-88 
SDOT/HLK 

500P1/SC : 
044 S.B.DEY 	 .- 	' DC 11 01-01-52 I5-e4-74 15-04-74 01-84-88 - SDOHLK - 

 SRt-6BH0S CH. POUL -  aC ii 87-05-48' 24--Ø?5 24-C-75- 01-04-88 SDOT/KRM -  
 SRI R- .KkHOTTOCHORJEE -DC 13 31-ilO-51 i6-09-t5 16875 01-04-89 SDO1'/RrI 
 MRS.SHILA SARKOR DC 114 • 30-12-57 I9-8575 19-85-75 01-84-88 SDE(TRIJNII) 
 SRI RONENI)RO - DEB DC 11 33-88-55 (?5-?5 19-8T-75 81-84-88 SOC (Tk(JN1 - 

-'  MRS. MAYA ROY Sc lIT 31-83-5:1 ?1-017A-T5 21-85-75 01 --06-86 CGIIT/';H 7`0CG) GT.-II1 w.e.f.0i-01-4 

-  fIRS. SUDIFTA DUTTO OC 11 31-02-53 81-07-5 81-0-(5 01-84-88 )OE(TUPli 1 -  

• 	 --I 

- 

- - 
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Grade IV reversions quashed 12.2.2000 are hereby qZiashod. 

CAT Principal Bench order The ordot' of the ronpondçrnts 

O.A.No. 42512000 dated 2nd JtJno, 2000 (Extracts) 
doted 13.12,97 &hnll continua to 
be operative. 

This application Is made against the order datod 11.2.2000 7.0 The OA is accordingly ni- 
AnnoxuroA-9 whore/n the applicants have boon rov*rtod to their towed with the nbova diroclions. 

substantive grade of 13CR Grade III from the Gr-IV. No order as to costs. 
5.2 11"l 	'Iiil,uiiuI In OA 1455/ twoon tlw yonra 1907 to 2000. Sd 	 (kt/ 

!i has ciirocted as under:- The respondents Iseund the letter (Sti l4.O.C.,) 	(Su'.kii 	Sw*wi) 

1'hnt tim employees who (tatd 312-91 with lull taste avail- Urnnti (A) 	 Moithor (J) 
nicy be nonlor to the npptl- 411)10 wIth 	llwrn 

canto in the scale of Un. 53 	'I luit 	tII(I 	)gillcnhitS 	Wino i,,,,, ss IwUs 
1500,:2600 and who may senior to thoso gianted benefit of Appeal to Corn. Namboodirt 
nifondy be jivon (ho scale icri cchonio on completion of 26 
of fle. 20003200 at the years 	orvlco rockonod train ha- 

That our atrugato Is In the corn- 

cost of the senior In basic sIc grade is an admlttod fact, mon Intorotit of nit to provide 

grado by any different In- We also find that no chow 
quality service at affordable 

terprototion of the 13CR cause notice was issued before 
price. This can only be done by. 

scheme, may In the discre- ravorting the applicants from the 
pinning down the Government in 

tion of the respondents, grade which they were holding for 
the process of negotiations espo- 

instead of being reverted, the last about 10 years. 
daIly when tKo task has been en- 

be Considered for promo-' trusted to a Group of Ministers. 
tion to the pay scale of Re .  ft 	also soon that 8CR In the Teleco 	sector, broad m 
2000-3200 by auitabla ad- promotions were gIven to those ba1 unity cannot be achieved 
Justinont in the number of who had completed 26 years without restoring unity In E-3. 
poets by Upgrndation If service In basic grade on 1.1.90. Yotir offori 	to form a Unoatolt on- 
floCoriscry." Fh000 	O1flOflfl titwo completed ion tailed 03 CQfflrnOfl workot'3 will 

It Is clear from the ebovo dl- 
30 years of Service. Obylously, flotagroowllithtotIcs,Wolmvo 

'catlon that the matter was left 
sorno of ttuim would have rotlrod ovoldod preclpitaflng a crisis In 1-3 

to the discretion of the ro- 
or would be rotiring wIthin a tow and Ann. UnIon3 or splItting your 

apondonts. Based on those diroc- 
years, thus croating the vacancies 

strongholds In Bengal, Komta, NE 
(ions the respondents thomsofvos the Grade - IV. it Is also seen (j 	ri is in this bac1ground 

',Issuod letter dated 13.12.97 allow- that most of the applicants have a tt'uit your strike call brie caused 
Ing continuance of those 	PP11- 

few years for superannuatIon. In. ged 	 ,n oushenntothoovomentas 
cents by creating eupernumor- , oddltion, addItional vacancies workers foci groatly con. 
sty posts. This Tribunal order - . 

would have arisen or shall arise 'fused and Ihus handicapped. 
was specifically for those who duo 	to rotiroment/promotion of 

. Please take note of it. 
had already been promoted un- 'other Grade IV employees. There- In view of these developments 
der 6CR scheme. Before Issue of fore, additional financial burøen, If and compulsions at the situation, I 
the order dated 13.1297, the re- any, 	would be limited, to a few once again appeal to you givo up 
spondonts know very wall that the years Only. 'your one point agenda and help 
Tribunal's o,do'-  roiatoa to those 5.6 in view of the above dis- In restoring unity. I assure that all 
who had airoody boon prolnoto'd cusolons, we are of the view that 04 you will be welcomed back with 
In She scale of 2000-3200 by In- the action of the respondents i.ti honour as after all the most Im- 
correct Interprets flc'n of 13CR In revert Ing the applications by portant issue is to make united 
echemo by the roopondoiite, the Impugned order# dat.d efforts to dfen1 the onslaught 
1lmro could not be ciumgo In tho 12,2.2000 in not In order. Ac- on the Telecom coctor. 
position with rogard to the sdmln- crdTngly, the impugned ordori. Looking forward to a fruitful lotrativo problem, It any, bo- dntod 	30.12.99 	and 	dated response, 

TELECOM  
- 

00 ------ 	- 	 - 'JULY. 2000 

'I 

Ii 

I 	 I 



&Y-3 

NATONAL 

• ELECOM BULLETIN 
• 	 - 	 JOURNAL OF 

NATIONAL UNION OF TELECOM EMPLOYEESiUP C 
D-9,.TELEGRAPHS PLACE, GOLE MARKET, NEW DELHI-flO eoi. 

Ph.: 3347675, FNTO: 3723202. Fax 3347675 
- No.1 	Editor:Thomasjohnjç 	•. 

Publication Seretary: D.D. Mistry 

Editorial: 
LESTRO Ili WRkN,,Go 	Secretary: 

MR.!1GoyaI, member BHARAT SANCHAR NIGAM1 
Tétecom commission 	is 
elevated to 	the 	newly The Governments Decision to opening the Long 

distance Service to private operators is the third stroke to createdjost of.Secretary, 
de-stabilise the DTS\ proposed Corporation. The 	TRAI's DTS (bperations).We wish 
earlier two decisions (i) to reduce the ISD\STD traffic and .hintrall 	success 	in 	this 
(ii) stashing the call rate from fixed telephone to Mobile has flN assignment. 
already weaken the financial position of the DTS to the tune 
of more than four thousand cores. Both the above decisions BSNL SHAPED: 
were taken to facilitate the corporate managements and the The 	exercise 	on 
Multinational controlled Telecom operalors at the cost of the Corporatisation of DTS is 
Nation, in 	the 	final 	stage. 	It 	is 

In 1995, the Government had openfhe tasic telephone indicatted in the Group of 
area to the pr1vate operators. But they did not show any Ministers meeting that, the 

interest in creating the infra-structure for providing basic Bhart Sanchar Nigam will 

telephone services leaving a handful of cities. There also come into existance mostly 

they have failed to full fill their statutory obligation to provide by 1st October 2000. 

telephone Connection in the rural areas to the tune of 10% FWC 1  FNTO AT NEW DELHI: 
of their total connections. The government not only failed The 	Federä 	Working 
to penalise them, but on the contrary encouraged them by committee of FNTO will 
giving concessions in license fee. meet in August at New 

It is unfortunate that, when an exercise on converting Delhi to chalk-out plan to 

the DTS into a corporation is in full swing, Government has face the corporatisation of 

taken the unwarranted decision to opened-up the Long DTS as well as to analyse 

•distance service to the private operators from 15th August the trade union structure 

2000. The long distance service is the life line of Telecom in 	the 	proposed 

system which brings 3/4th revenue to the DTS and this corporation, 

depletion of revenue is 	a major stroke in financial viability MTNL PAY SCALES: 
of the DTS or the proposed Bharat Sanchar Nigam. We PSU pay scales for Gr. 
appeal to the government and to the High Qwer Ministers C&D staff of MTNL is 
committee to reconsider this decision, in th 	merest of the apporved. 	Minimum 
nation and of the 80% non commercial and non industrial Benefit is As. 3000 to Rs. 
telepflpne customers, who are being cross subsidezed by 5,000/- per month. 
DIS, from the income earned from long distance traffic. 

A.. 



. 	 FNTO LETTER....TO HON. MINISTER 
N FN 	DMri 	 .. •' 	 . 	

Dated: N.D. 6.7.000 
th: ISSUES RELATED TO CORPORATISATIÔN 	, • 	

We ara hap'tatyou have bee.appointed as the Chairman for the group of Mirilsters 
t. deal vim the Cmxratisatpon to. Telecom. 	 . 	 . 

• 	 Thodi the 	ecerat ions have sbnitjed a list of issues with regards to Financial Viability, Job Secwr Pensi,. ay Scales ;etc. for consideration of the Government FNTO Wants to in poir 	am as: 	for the special'aftention of the G.O.M. as some important decisions • 	may have - :e tai 	viating from the normal rules due to the extra-ordinary Situtip_created where 	
vre -oenent is being converted into a Public Sector with its larger workforce'' • 

	

	which he c preoece. The existingorders whieli were issued to be applicable to individual 
cr a grou r empbve moving from Govt. department to corporation do not suit to this condition and may 	e to 	eiaxed lo embrace whole lot of Telecom 'Workers to be taken into the 
'Oorporatrj jlev;r ieir fears and apprehensions 	 . 

Kero the mnie in view we are making broadly the following suggestions/denn 

•F1NANCIAL VIABILITY  

A rcn of a èlecom Assets be retained by Corporation for its expansion 
a 	Co-xfon -' :e given free hand to 1aUnh value added services and to compete ' 

in mma -,atiorie' zmmunicatjon once it is opened up. 

JOB SECURITY 
. 	The amsang -r.cluding part time,, casual etc. be  awarded permanancy before entering into J-ooratio--  a7d the contract labour be regLated as per law and given priority ,while rec:mnenL  

• 	a We vam-z the e Corporation should be 100% state-owned. However in caséof disnim-ienj te oh Security including the responsibility to pay pension to the existing 
emrvees by rnment should be protected. (The existing statute be amended suitabley 
to oam such otvlsion even when the Govt's stake .is reduced below 50%) . 	

PENSION 
-. Govment ae- cn scheme  

Co- i ncn 	 may be extended to all the existing employees in 

At ie- r a po—cr of casual part time RTP Service be counted for pension so that no-p r the - -i-g employee is left out without pension 
Co-ruanon 7*..1sIon be restored 	

.- 

'Perso avin: emority may be earmarked without any ambiguity. 	 - 

PAY AND PERKS 
-. 	Pat- 	es a'i: :er allowances be warded on pr with other Al Corporation and a rerabIe e-cnt may be paid"a' interim relief to be adjusted in future scales. 
a 	Sha 	CS pe 	es on book-value be distributed to staff. • 	

TRAINING ND ABSORpTION 
-. 	All :e 'iihe e qCialified forpromotional posts be given training on warfooting. 
a 	A oeeo s: -vi'e or skill-building be got prepared and approved. • 

On 	tietjor 	raining, all Qitified Officials be absorbed in the restructured 
cao-e rrespet of the vacancies available. 

	

AJ T'iTA 	iho are qualified in the screening tests may also be promoted to 
JTC e - er by 7,vzrting outsider vacancies/creation of additional posts or through 
pers-ra unpTaricn. 

'majiona 	siec: -  aulletin 	2 	 AUGUST, 2000 



I 
CORPORATICATION OF OTS 

Memorandum submitted by the 3 Fedrions (NFTE, FNTO, BTEF) to the Group qf 
Ministers for the rne.ing on 2nd August, 2000. 

1. 	Need of Corporatisation? 

Almost all unions and mass dVr.workers do not share Governments view on 
corporatisatiori. 

A service provider which earn•enue surplus of more than Rs. 70,000 crores, on 
corporatisation will be burdened with taxes. Add to this, Governments decision to opin 
up.long distance trunk traffic tor the: JIector will have a deletrious effect on its resources. 
All this will stall the expansion of thevices. The Department will not have funds to meet 
evn the cost of maintenance services to rural and backward areas which are 
unrernunerative. Thus, de*tion. ciyes available - will not allow it to fulfil Governments 
commitment lo the peopferst.$Jonal Telecom Policy, both of 1994 as well as 1999, 
to provide telephone of woTt&s iadiaffordable price on demands. 

Proposal forexe 	 is not an all time solution The Governments 
determination to hasten 	 seems to be the only justification for corporatisation. 
There is genuine apprehensichr .thtte.nds generated by disinvestment instead of 	 lisO 
for the much needed expanar 	t 3used for servicmg of toregn debts and covering up 
the Government's fiscal defi,•" 

The proposed Corporat siR' hat fall sick due to expenditure on excess staff, the cost 
of services as we have 	 Due to ban of recruitment since 1983, the staff- 
telephone ratio has fallen tr 	perthäusand lines to 20 and even less. Almost all the officials 
presently in service will retirVfl*y,the next 20 years. 

The difference betweenep'.DOT as a government department and its corporatisation, 
is the fact that while GoverrWnghas' fo find esouràes to fulfil its social responsibility to the 
people, after corporatisation, 'it 'as.to depend on disinvestment of its Capital. 

Therefore, lte Governrnert/should decide whether the corporation wil survive financially 
or not. The interest'of telephoneusers who pay from their own pocket and people in villages 
and far-off areas are well protected. 

DISINV'ESTMENT 

We feel that disinvestment will not improve the financial health of the Corporation aS 
the market response will not be attractive in the background of the prevailing financial health 
of the national economy and of DOT. 

Moreover, after disinvesting gross 50% of go'ernments share, the CorpOration will stand 
privatised. In an industry which earns about Rs. 7,000 crore (partly due to tax exemption) arid 
ploughs back the earnings for development, need not be made sick, making it impossible to 
survive. 	 ' 

	

CORPORATISATION 	' 

Withoit diluting or giving up our views on the need of corporatisation, we request 'Ou 
to keep out views in mind in case corporatisation is unavoidable. 

Its structure/status be defined. 	. 

As Bharat Sanchar Nigam will be a government corporation, it should be created by an 
Act of Parliament. - 

Bharat sanchar Nigam (BSN) is being. organised to separate policy making from operative 
functions. We would Fike government to honour this commitment both in 'letter and in spirit. 
Therefore, in the background of convergence of technologies, the service providing authority 
be merged with some other Ministery, preferably with the Ministry of Information Technology so 
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/ 	 that once again restructuring is of required and the officers and staff adjust with the new developments in technology. 

Unlike other corporations which are service providers like Banks, Insurance Food/ 
Fertilisers etc., the Telecom Corporation will have to absorb the ever changing technology. 
Therefore, its failure like the Telecom Commission with the private operators on the one hand 
and providing services in the villages and backward areas. 

PRIVATISATION 

Privatisation of public utility and essential services like Posts, Telecom, Schools, Hospitals 
etc. will not be politically expedient. However, in case the Government disinvests more than 
49% of its stakes, i.e., 2% extra, under the existing rules, the Government - may not honour its commitment on payment of pension and job security. 

Mahanagar Telephone Nigam Limited (MTNL) and Videsh Sanchar Nigam Limited (VSNL) 
are awaiting such disinvestment. While most of the officials in VSNL have opted for one time 
100% conversion, the employees in MTNL will suffer, including those who have opted for PSU 
pension, as the pension scheme will not be applicable in the private sector. 

Disinvestment in other PSUs will not be covered by such a decision as they are not 
entitied to government pension as order of 5.7.1989 are not applicable. In their case the private 
operators will contribute to CPF along with the employees: 

Therefore, we do not accept any direct or Indirect method of depriving the staff of their 
pension, especially the optees of government pension to which they are entitled under the 
government rules on superannuat,. As government will be a party to the management; it should 
ensure pension etc. 	- 

Private employer has toAeposit his share of the CPF under the law. Therefore, rules 
be framed to the effect that his'icbnhribution is paid to the Government as In his case of foreign 
service contribution. If their is some shortfall, it should be made good by the Government in lieu of VRS. 

Similarly, in the case,Of';ftSe:1who have opted for PSU pension, the Government can 
modify the rules to say thatSU 	will continue- to apply to officials transferred to private sector by directing the ' 	siw Provident Fund to adjust their CPF. 

PENSION 	 - 
Keeping in view GoqwnMWft derminiation to corporatise the DTO, .we adopted a - - 	

. 	pragmatic attitude to 	
'i.the worst situation the workforce is not put to anfl financial loss or face 	 dniaI of terminal benefits. 

It is most
Drtment of Pensions, has persistently ignored pension issues and continues 	 DOPI has not met Staff side National Council as yet. .  

Most of the dfPAft l11IV ,W -1QGT,4UWt4put in more than 17 years of service due to ban on recruitment since 	 less service pending retirement are also note. Others with less than 10 ye 	 eligible to PSIJ pension. Therefore only Govt. pension as available. 

Although 	 Airport Authority of India were Constituted in 1986, yet their pensionary clair 	esettIed only in 1989 by a decision taken in the JCM National Council 
as conveyed in D.OWtN O.M. No. 4118/87 P & PW (D) dated 5.7.1989. It gave them 
option to draw permcLsvom the Government on superannuation or pro rata pension from 
Government and fttmaining period from the PSU. 

It was on I 	eft side initiative that decision was taken to deposit gratuity and money 
on account of 1C)c'nversion with the government in GPF treating it as interest accruing 
from GPF. Alter Sn -tr years, the Income Tax Department is insisting on levying income tax 
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on tamount, ignoring the fact that the amount was kept in GPF account. Income from interest 
on GPF is exempted from income tax. It is unfair to levy income tax on this amount. Moreover, 
we were not told about it. Therefore, Income tax exemption should be given. . .. 

Pro rata pension is not of much advantage to Grpup C and 0 employees. Hovever, we 
have sought some modifKations. 	. 

,JOB SECURITY 

Provrsion in para 5 of the DOPT order of 5.7.1989 is satisfactory. Efforts of the Department 
of Pensions to wriggle out of the commitment is not acceptable. It should be extended to staff 
even after disinvestment, - 

In 1989, there were no indications of retrenchment. Therefore, there were no proposals 
to face the contingency. In any case, as far as DOT is concerned, the Staff4elephone ratio 
is greatly reduced from 120 in 1983 to 20 or less. As such, we will be satisfied with- restoration 
of the provisions contained in para 5 of the 1989 orders. 

OTHER ISSUES 

There are other issues like earned leave, half pay leave, GPF, Group Insurance etc. As 
the staff is being transferred en-masse, the approach should be different from the one taken 
in the case of an individual leaving government service to seek employment elsewhere. These 
claims be transfered. 

Even in respect of LTC, it is proposed that if an official has not utilised the last LTC 
during last year he may be allowed to avail of its within 6 months of joining the Corporation. 

OPTION 

When a Government Department as a whole is being corporatised, option. for government 
service has become meaningless as it will result in transfer to surplus cell and later retirement. 

PROPOSAL 

Therefore, the option should be under, yiz., Option for govt. service 

Option ,  for govt. 

Option for PSU 	-. 	 . 	 . 

Same Circle  

Other parts of the country under Rule 38 

The Staff - telephone ratio has been greatly reduced and decision to undertake fresh 
recruitment is delayed because of rationalisation of cadre and notification of new recruitment 
rules. Therefore, before recruitment from outside is resorted to, the existing staff be allowed 
to seek transfer to the Circle/SSA of their choice under Rule 38. 

Without effecting reversion 

Absorption in the cadre of Telecom Mechanic will be difficult as there is a long waiting 
list. Rules of recruitment of Telecom Mechanics have been. framed. It is to be clarified that the 
wating list of the qualified RMs and other Group D officials will be valid in view of the new 
recruitment rules. 

Therefore, as a part of convention, the Department should allowed their absorption in their 
respective cadres without effecting promotion prospects of those awaiting absorption. 

Acceptance of the claims of Lineman for Pay Scale at par with Postmen pay Scale should 
solve the problem to a great extent as they will be placed in the pay scale of Rs. 30504590 
instead of As. 3200-85-4900. 

The 5000 officials who had opted for government service will be eligible for another option 
on conversion of the OTS into a corporation. As a special case, they may be allowed to opt 
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for MTNL Mumbai if they like to stay in Mumbai city. 

(Finance) 	
7. PENDING ISSUES 

In the background of Governments Policy to corporatise the DTO, the Federation have been 
making persistent efforts of settle the various long pending demands so that they are not arbitrarily 
closqd before corporatiasation. Some of them are small but they are important for individuals 

grategory of staff. Shri Paswan had entrusted the task of sorting them out and setting them 
to Member (Finance). A list of 52 such items was submitted to him. Unfortunately, . the need 
to start the new set-up without irritation and the urgency to settle them has not been appreciated. 

There are four categories of pending issues, viz. 
• 	a) Those arising out of 5th CPC's recommendations; 

b) Arbitration awards and issues pending reference to the Board of Arbitration; 
c) Denial of benefit of various orders; 
d) Issues peculiar to DOT. 

Issues arising out of 5th CPCs recommendations. 
Telecom employees have been denied the benefit of a specific recommendation like 

• 	 Grade IV for Telecom Mechanics. 
Unjustified discrimination has been made between the pay scale of Linemen and 
Postmen. Acceptance of the demand will greatly help in removing the bottleneck in 
respect of qualified and trained officials for the cadre of Telecom Mechanic and promtion 
of group D. 

• 	c) 	Telecom Attendant : A pay scale wasnot prescribed for. the new cadre.. An ad hdc 
arrangement is being made by placing them in the pay, scale of Linemen which has 
been declared a dying cadre. 

4 	Acceptance of the CPC's recommendation cannot be postponed and left for settlement 
by the. Corporation. There will be no repercussions on other cadre as they are a specific 
recommendations. We have already indicated that the pay of the officials be notionaily 
fixed with effect from 11.96 and actual payment made from September 1999 when 
settlement of some issues took place. 

5. 	Anomalies 
Goverrnment has decided to refer the anomalIes that have remained unsettled in the 

National/Department CoUncil to an arbitrator outside the JCM. Neither the recommendations of 
the Departmental Council have been accepted not have they been referred to arbitration so 
far, including those on which there is disagreement. Even an arbitrator has not been appointed 
so far. 

Appeal made against lift operator award be withdrawn as it will not be possible to persue • 	 he case. 	 . 
Another award dt. 31.1.88 in favour of maintance staff of civil wing given for similar 

• 	 staff in CPWD be implemented. 	- 
• a) OTA rates : The award is not being implemented in conformity with the new pay .  

scales. 
8. 	Denial of benefits of various orders: 

• a) Suireme  Court order on Grade IV. DOT is avoiding fixing pay of senior officials 
under Fr 22. 
b) Pay fixation under FR 22 (C) is disallowed to restructured cadres while untrained 
officials get it for BCR. 	- 
e) Pay fixation under FR. 35 is denied in Himachal. 
d) DOT orders on training and appointment Qf restructured cadres is not being 
implemented in many Circles including MTNL. 
Benefit of officiating pay is denied to Restructured Staff, Sr TO, hA and Phone. 
Mechanics. 	 . 	 -- 

Trained Lis, Cable Splicers of 12 and 24 years instead of 16 and 26 years, has not 
been accepted on the plea that the formerwas introduced by a Cabinet decision. But no effort 
has been made to seek Cabinet approval for effecting of its earlier decision. jnder the JCM 
scheme, such a decision can be modified after a 5 years. - 

Rationalisation of structure 
- Efforts to rationalise the cadre structure for upgrading skills/recruitment of staff compatible 
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v'- technologicai changes and facing competition with the operators, have not proved fruitful. 
Thus, optimum utilisation of workforce is evaded. 

Changes in administrative set-up 
Administrative changes to satisfy the needs of the consumers and ensure efficiency have 

been avoided. Centralisation of Trunk Exchanges has created problem of surplus staff remains 
unutilised. 	 - 

Proposals for simultaneous .decentralisation of administrative set-up for commercial 
dealins by providing a system fo Single Window Delivery at consumer centres is not introduced. - 

Posting of technical staff in villages is avoided as relief is given to staff shifting to cities 
and not to villages. 

Recogntion 
Almost no Federation/union of Group C and 0 staff is recognised as the outcome of 

the verification conducted in 1995 was not accepted under political pressure. 
Despite Supreme Court decision that Telecom is an industry, recognition under the 

industrial laws has not been granted. We have to form unions on industrial basis. 
It is therefore requested that some provisional arrangement be made to enable us to 

reorganise the unions on industrial pattern and seek recognition. Directive be issuedto the unions 
to set up industrial unions within a specified time-frame to get ad hoc recognition. Facilities -of the existing unions may be withdrawn. 

Victimisation/Discipin cry cases 
It is requested that as a gesture of goodwill, punishments given on account of trade 

union activities. Similarly, instructions be issued to disciplinary cases those involving/corruption/ 
moral turpitude. 

Pay Scales 

From the date the Corporation is formed, IDA pay scales be introduced as has been 
done in the case of MTNL. With a view to avoid delay, while insisting on principle of equal 
work for those who join BIN, we do not seek further modification for the time being. 

Similarly, pending adoption of rules, procedures, promotion scheme etc. by the proposed 
Corporation, DTO/Government rules will continue to apply for three months or till such time as 
new dispensation is introduced. 

TELECOM CONSULTANT: 	
NEWS OF INTEREST 

 
The Government has appointed M/s A.F. Ferguson a foreign Company as consultant to 

suggest way and means for corporatising the department of Telecom Services. This consultant 
also will suggest ways for making the Bharat Sanchar Nigam (BSNLY financially viable). The 
report is 	pected by end of August 2000. 
Supreme Court case on Free Telephones: 

The public Interest litigation filed against giving Free Telephones to serving employees 
- - by Mr.H.D. Shourie of "common cause' is admitted and notice is served on the government. 

However no' stay is granted. Hon. Minister assured that Department will defend the cause of 
workers in the court. Because of high expenditure and paucity of funds NUTE/FNTO is not in 
position to impled as a party in the case. 

/- REVERSION OF GRADE IV PROMOTION QUASHED. 
Hon. Principal Bench of Central administrative Tribunal, has allowed the OA 425/2000 

/ 	filed against the DOT order No. 22-6/94-TE.2 (Vol.111) dated 30-12-99 reverting the applicants 
/ 	to Grade Ill from Grade IV., vide it's order dated 2/6/2000. Department is yet to endorsed this 

judgement. 	 - 	 - 
JTO recruitment rule challenged: 

The NUTE Gr. C has challenged the JTO recruitment rule 1999 before the Principal Bench, 
CAT, New-Delhi. The case is admitted and notice is served on the department. The first hearing 

- will be held on 28th August 2000. Case No. OA 1282/2000 
RESULTS OF JTO SCREENING 'TEST 

The results of JTO screening test 2000 is declared only in Delhi and Channai Telephones. 
The Union has already represented before the authorities to declare the results without'any 
delay. Actions for finalisation of the results are under progress. 
Poor JAO part-I results: 

The results declared so far in different circles are poor and ew candidates are declared 
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passin the examination. Our Union/FNTO has taken up the case with DOT for reviewing tl 
results and doing justice to the employees. 
NUTE GR.0 Coriimittee Meet 

The sub-committee of NUTE Gr. C on Organisational, financial and disciplinary matters 
held on 8,9 July at Delhi. The committee reviewed different aspects connected to Union and 
shocked to see that many branches are not rernitling quota to CHO. It is once again requested 
that all Branches should remit their upto date quota to CHO Financia! Secretary without -any 
delay. Shri RCP Singh, Shri Vallinayagam, Shri V.N. Sarin and General Secretary participated 
in the meeting. 

The 1st world executive of Union Network International (PTTI) was held at Edingburgh, 
U.K. from 18th July to 20th July 2000. The Major discussions were on Campaigns and Organising, 
Organising in the Network economy. Trade Union Development. Sectors Programme etc. Important 
resolutions were passed on following points. • 	

. Business converagence and concentration in New economy. 
• 	OECD Guildliness for Multinationa!s and making them work. 	 - 

iNSocial. Submit.- 	.. 	 . .............. L  
Basic Human right threatened by deregulation and Liberalisation 
Utiliii'workers capital 	akiñiisioh funds for Unions; 	. " ....... 

- 	WTO...negotiations on services Unions must have a voice 	 -- 
Defecting the digital divide etc 
The meeting was presided by Br. Kurt van Haaren President and Br. Philip Jennings. 

(G.S.) and Br. Philip Boyer (D.GIs) etc. lead the discussions. The General Secretary, NUTE Gr.0 
Mr. Thomas John, who is also a member of the UNI world Executive attend the meeting.. 

The present Regional Secretary of Union Network International. Asian region is Mr. 
Christpher Ng. Singapore and Br. Basil De.Silve, Srilanka, is the Executive Secretary. 

GROUP OF FIVE: MINISTERS MEETING I 
The high power.Ministerll.Committee constituted for solving the Corporation related issues 

met the staff side no 2.8.2000. Shri Ramvilás Paswan, (Communicatons)Shri Murasofi Màran) 
(Industries) Shri Murli Manohar Joshi (HAD) Shri S.N. Jethai (Labour) along with the Cabinet 
Secretary and large. Number of Officers, attended the meeting. The Staff federation placed its 
apprehensions on Pension, Job Security working conditions, pending problems etc. before the 
Ministers group. They assured that all these problems will be settled and they will meet again 
the staff side for 2nd round of discussion. (The detailed memorandum is printed elsewhere). 

I MEETING WITH MEMBER FINANCE I 
The internal committee headed by Shri Prasad, Member finance' met the staff side on 

1st Aug and, intimate the latest position of tl'(e staff problems pending. Staff Side expressed 
its strong disappointment on non settlement of important items like FR-22 C benefits on. 8CR 
promotions. The 'following items are settled.. 

Permission for limited recrl.iitment in cadre of DriverslTTA etc. the following new posts 
are sanctioned. .JTO: 11071 TTA: 5471., Drivers : 597 Stenographer : 390 RMS : 3975 

Incentive Money for Phonogram Operaiors: Minimum call reduced to 100 from 200 units. 
Merger of isolated ,category for OTBP\BCR promotions: orders under issue. 

	

IISSUE COULD-NOT BE RESOLVEb1 	 . 
1. ABSORPTION OF PRE-RESTRUCTURED CADRE WHO COULD NOT PASS 
2. Benetit 01 FR-22C On UI r\b'.i1 iromoiions () unanges in promotion policy to (irade 
'IV (4) Merger of Sr. TOA (P) Sr. TOA(TL) and Sr. TOA(TG) (5)'. concessional Telephone to 
.serving employees (6) Counting past service for Cable Splicer (7) Redeployment of staff 	 ' 
(9) Absorption of Sr. TOPS TTA5 (10) Duties Of left over staff in pre-restructured, cadre. " 	H 
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